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BEFORE THE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE PUNE 

ORIGINAL APPLICATION NO. 60 OF 2021 

IN THE MATTER OF: 

ARYAVART FOUNDATION APPLICANT 

VERSUS 

HEMANI INDUSTRIES LTD &ORS. RESPONDENT(S) 

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 3, CENTRAL POLLUTION 

CONTROL BOARD (CPCB) 

I, Prasoon Gargava, aged about 49 years and having office at the Regional 

Directorate Vadodara, Near VMC Ward office No. 10, Subhanpura, Vadodara, 

Gujarat - 390023, do hereby solemn·ly affirm and sincerely state as follows: -
I 

1. I am presently working as Scientist 'E' & Regional Director, Central 

Pollution Control Board (CPCB), Vadodara. I am fully conversant with the 

facts of the case and hence, competent and authorized to depose and 

swear the present Reply Affidavit as under: 
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That averment d · s ma e m the paras 1 to 3 is about the information of the 

Applicant and h ence need no comments from this Answering 

Respondent. 

3. That the averments made in para 4 is about the official information of 

Respondent no.4 Gujarat Industrial Development Corporation (GIDC) and 

hence no comments from this Answering Respondent. 

4. That the averments made in para 5 is about the functional information of 

Respondent No. 6 Notified Area Committee, Gujarat and hence no 

comments from this Answering Respondent. 

5. That the averments made in para 6 is about the allegation made by 

applicant against Respondent no. 1 i.e. M/s. Hemani Industries for 

violating the environmental parameters and discharging untreated 

effluents directly into GIDC pipeline, which can suitably answer by 

Respondent No. 2 i.e. Gujarat Pollution Control Board. 

6. That the averments made in para 7 to 10 is about the allegation made by 

Applicant against Respondent No. 1 being a non-compliant for last 5 

years and that as per analogy laid down in Paryavaran Suraksha Samiti 

case, the Respondent no. 1 unit ought to be closed for non-compliance. 

This Answering Respondent does not play any role in this, as respective 

State Pollution Control Board is required to take action and hence no 

comments from this Answering Respondent. 

7. That the averments made in para 11 to 18 is about Respondent No. l's 

consistent violations, to which Gujarat Pollution Control Board (GPCB) 

has carried out inspection of Respondent no.1 and issued various 

directions wherein, CPCB has no role to play and therefore no comments 

from this Answering Respondent no. 3. 

8. That the averments made in para no. 19 to 21 regarding the observations 

about final discharge point of the effluent/wastewater, is included in the 
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Joint Committee Report filed before NGT, WZ in O.A No. 22/2020 titled as 

Aryavart Foundation Vs. Yashyashvi Rasayan Pvt. Ltd. & Anr. The said 

Joint Committee Report is a matter of court record and hence no 

comment from this Answering Respondent No. 3. 

9. With respect to the averments made In para 22 about closure directions 

issued to Respondent No. 1, this does not invite comments from this 

Answering Respondent No. 3. 

10. With respect to the averments made in para 23, Central Pollution Control 

Board, Delhi has pursued the public complaint with the Member 

Secretary, Gujarat PCB vide letter dated 28.01.2021 and CPCB, RD 

Vadodara followed up the matter with the Member Secretary, GPCB vide 

letter dated 17.02.2021. It is further submitted that Gujarat PCB has sent 

the action taken report through letter dated 05.04.2021 to Complainant 

under intimation to CPCB, Delhi. The copy of the letter dated 05.04.2021 

is annexed herewith and marked as Annexure R3-1. 

11. It is further submitted that in furtherance of Order dated 04.10.2021 

passed by Hon'ble Tribunal, this Answering Respondent has carried out 

meeting with Gujarat Pollution Control Board on 20.10.2021 and has 

initiated inspection of Red Category of Industries in Dahej area. 

l:2. That t~e averments made in para no. 24, needs no comment from this 

Answering Respondent. 

13. That the averments made in paras 'A' to 'Q' under the heading 'Grounds' 

requires no comments from this Answering Respondent. 

14. That the averments made in paras 'Limitations' and 'Prayers' needs no 

comment from this Answering Respondent. 
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IA)l.4.DI' .,J,;,. , :.tw,4',74'ti, .. 
Vau, 

Jisl rc~dara JJ' 126gi S1iln1 ' f v#lo~ o,/ ' / 
J~· ·:i · • · In light of the aforesaid submissions, it is respectfully prayed that, this Answering 

.::::;;._ --· · Respondent No.3 i.e. CPCB, shall abide by all Orders or directions passed by this 

Hon'ble Tribunal 

DEPONENT 

VERIFICATION 

I, Shri. Prasoon Gargava, working as Scientist 'E' & Regional Director, Central 

Pollution Control Board, the Respondent no. 3 herein, do hereby declare that, 

the contents of this Reply Affidavit which is based on official record and 

information available in the office are true to the best of my knowledge and 

belief. 1-h 
Verified at Vadodara on this the~ day of December, 2021. 

COUNSEL FOR RESPONDENT No. 3 

DEPONENT 
11Tmf / PRASOON GARGAVA 

/ REG IONAL DIRECTOR 
Vii.""' flrii;iui m /Centra l Pollution Control Board 

('l!tlmVT. <R vr .'I . ~. "1Tfl m.m:) 
(Ministry of Environment. Forest & Climate Change, GO'll of 1141) 
~~('lfu.l ). ~-390023. 

Regional Directorate (West), Vadodara-390023. 

Solemnly Affirmed/ DeclareJl... , t1 4~vc, Swo,ne~~~::~ ~;) 
MALINI AMARSINGH RAWAT 
NOTARY, (Govt. of India) 

My Commission Expires 
o.n 29/01/2022 

MALINI AMARSINGH RAWAT 
NOTARY (Govt. of India) 
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GUJARAT POLLUTION CONTROL BOARD
~.N.- . PARYAVARAN BHAVAN

~~--if'~y< , Sector-10-A, Gandhinagar-382 010
~~ 1.~('~ ~0' Phone : (01'9) 23226295

f) ~Z\A·I.r~]\/ Fax: (079) 23232156
5 Lo/rr1j~ ~CI)' It?(;~O ~ Website: www.gpcb.gov.in

A ~ _ ~V"/ . ~ t\<\A'/- 0~\·'·
GPCB/BARCH-B/CCA-1194(9)/ID-310381 S:~'+50(5 '\ DATE:O 5"/04/2021.

'.

~,~p,
GPCB

To,
Shri A R Mishra,
Aryavart Foundation,
J-50 Japan Market,
Opp. Liner Bus Stop,
Ring Road,
Surat-3 -395003

-c:6.11f~.-:>/r p.C.3.

3TIC/(f) ~i(",L ",c' d No.: .....t?¥- ....
.~/ Date : 3&. e,Q..'='t.:..v.~.

Subject: Complaint/Grievance against GIDC regarding violation of the Water Act,
1974, the Air Act, 1981 and the CRZ Notification.

Reference: Your letter vide dated 04/0112021 an 8)02/2021.). .
I'-J

Dear Sir,

In connection to above mentioned subject and references, this is to inform you that Gujarat
Pollution Control Board has carried out various inspections and sampling of Dahej Vilayat Pipeline, its
pumping stations and CETP ofDahej and Saykha.

In this regard, GPCB has already taken various actions against GIDC (Dahej Vilayat Pipeline
Cell) and CETP time to time. A brief note on action taken by GPCB is attached herewith for your
information.

This letter is issued after approval of the competent authority.
FOR AND ON BEHALF OF

GUJARAT POLLUTION CONTROL BOARD

(P.B.PATEL)
DY. ENVIRONMENT ENGINEER.

Encl.: As above.
Copy to:
1) The AD & Div. Head

Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar
Delhi-l10032 .... For your information please w.r.t your letter dated 28/01/202l.

(P.T.O.)

Clean CUJMatCreen Cqjarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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2) The Regional Director,
~egional DirectoratefWest)

Central Pollution Control Board
Near ward office No. 10
Subhanpura, Vadodara 390023 .... For your information please w.r.t your letter dated 17/02/2021.
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Brief Note on action taken
- .

• Regional office, Bharuch IS frequently monitoring these projects and
collects effluent samples. In last three years Dahej- Vilayat Pipeline project
of GIDC was visited 110 times, Dahej CETP project of 40 MLD was visited
23 times, Saykha CETP project of 40 MLD was visited 06 times.

• Board has issued directions and notices under section 33A of the Water act
1974 to GIDC regarding the non-compliances observed in Inspection
reports. In last three years, GPCB has issued 04 Nos. of Direction, 07 Nos.
of notice of direction under section 33(A) of the Water act 1974.

• Board has issued closure directions & Notice of direction to defaulting
industries.

• In last three year, GPCB has issued total 71 closure direction & directions,
81 notice of direction under section 33(A) of the Water act 1974 to
defaulting industries.

• CETP ofDahej has started receiving effluent only from few industries.
• Also Board had issued letters 1 directions to GIDC to solve the issues.

Summary of the same is as below.
o Member Secretary GPCB has issued a letter dated: 10104/2017 to

the Chief Engineer, GIDC regarding strengthening of Environment
Infrastructures in Dahej Industrial area. (Attached as Annexure-I)

o Chairman, GPCB has issued a letter dated: 15/03/2018 highlighting
facts of situation which is replied by VC&MD, GIDC is not
complied so far and also no progress is reported. (Attached as
Annexure- II)

o Chairman, GIDC has submitted reply dated: 10104/2018 of above
said letter of Chairman, GPCB with action plan. (Attached as
Annexure- III)

o Member Secretary, GPCB has issued a letter dated: 02/02/2019 to
the President- Dahej Industrial association and the Chief Engineer-
GIDC regarding Action plan for Environmental Issues in Dahej
PCPIR. (Attached as Annexure-IV)

885



o District collector, Bharuch has issued letter to Vice Chairman &
Managing Director of GIDC for environmental Issues in Dahej
Industrial area. (Attached as Annexure-V)

o GPCB has issued direction under section 33(A) of the Water Act
1974 on 30101/2019, 23/03/2020, 27/05/2020, 14/08/2020

. (Attached as Annexure- VI, VII, VIII & IX) GPCB has also
informed to Gujarat Coastal Management Authority.

o District level CRZ committee has visited this site and visit report of
the same is annexed here as Annexure-X.

o Hon. ACS, F & ED has issued direction on 21107/2020 under
section (5) of the E(P) Act, 1986 for violation of CRZ Notification
the same is annexed here as Annexure-XI.

• GIDC has submitted reply and informed that (Attached as Annexure-XII)
o GIDC has commissioned 4.5 km CS pipeline of 1000 mm diameter in

year 2006-07, due to scaling in the pipeline and diffusers were buried
more than 3 mtr in sea bed. Also it is not possible to repair diffusers and
removal of scaling in offshore pipeline. Hence, effluent could not be
discharged into deep sea.

o GIDC has laid two row of 600 mm dia MS pipeline upto 600 mtr.
GIDC has planned to lay new offshore pipeline with diffusers for which
consultant has been appointed and estimates are prepared but it will
take atleast 2.5 years to complete the said work.

o GIDC has attended leakages of pipeline.

• GPCB has issued notice of direction to CETP of Dahej under section 33(A)
of the Water Act 1974 on 01103/2021 (Attached as Annexure-XIII).

• Recently, GPCB has issued direction under section 33(A) of the Water Act
1974 on 24/03/2021 (Attached as Annexure - XIV).
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN SHAVAN, Sector 10-A,
Gandhinagar 382 010, Gujarat. INDIA'

Phone : (0) +91·7923232152, Fax: +91-7923222754
E-mail : ms-gpcb@gujarat.govin
Website: wwwgpcbgov.in

No: GPCB/BRCH-B-CCA-1194 {S}/ ID-31038/ 4. t ~ \ C) )r
To,
Shri A.K.Patel
The Chief Engineer,
Gujarat Industrial Development Corporation,
Block no. 4, 2nd Floor,
Udhyog Bhavan,
Gandhinagar.

Date: /03/2017

Sub: Strengthening of Environment Infrastructures in the Dahej Industrial area

Ref: This Offite letter No. GPCB/BRCH/B/C-38/404885 dated 21/02/2017.
~'''':

Dear Sir,

With reference to the above-cited subject arid reference, it is to inform you that, a time bcund

action plan is required to submit for the various activities to be carried out 0'1 G~f)C fer

Strengthening of Environment Infrastructures at Oahej. Various issues in tf;i$ regard .vcr e

discussed during the meeting held on 23/01/2017 under the Chairmanship of i\ddi:,onal Cher

Secretary, Forests & Environment Department & Chairman GPCB (Copy enclosed herewith for

your readv reference please).

I would like to draw your kind attention on following points, which JrC required to be cN('ed

out on a priority basis.

1) Though it was decided to make an application 'or consent to estJJid' for the (tff' c·f

D()hej within a week time to the GPCB, it is observed that the sarne hJS not been 11\,;\.f('

yet. You are requested to direct concern office in this regard to make ;In .iophc auon iu!

consent to establish on a priority basis to the GPCB

2) It was also decided to form SPV in coordination with Dahej Industries Assor.auoo fur t~c

transportation and disposal of industrial effluent through tankers for the rn dustr.c s.

which are located in the area devoid of underground drainage netv.or k svstcm It IS

learned that the SPV as discussed hJS not been formed yet. It is humbly requested to

1

Clean Cuiarat Green Glljarat

ISO 9001 - 2008 & fSO 14001 - 2004 Certified
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look into the matter and to direct concerned office to coordinate with Dahej Industries

Association in this regard for the formation of SPV at an earliest.

3) Various technical provisions for the up-gradation/strengthening of existing facilities as

per the point no. 4 of the Minutes of Meeting are also required to put in action.

4) DUring the meeting, it was categorically asked by the Additional Chief Secretary, Forests

& Environment Department and the Chairman GPCB to prevent robust penalty policy In

line with the ECPL, Vadodara project in consultation with Dahej Industries Association.

Kindly submit progress in this regard to the Board.

S) As ppr the Point nor S of Minutes of Meeting, it is also requested to provide time bound

action plan for providing infrastructure to reuse treated effluent of the estate and

r reat ed sewage of Vadodara Municipal Corporation.

The above is for your further necessary action, please.

,~
\

With regards.

(K CM,<,try)
f..1cmlJf:r Sccr ctarv

Encl. /\s above.

2

888



GUJARAT POLLUTION CONTROL BOARD
PARY/\VARAN BHAVAN

Sector-10-A, Gnndhinagar-382 010
Phone (079) 23226295
Fax (079) 23232156
Website: www.qpco.oov.ln

~~~ ):;,;
~ ."

GPCB

r:~ '.

\.
(1\

2) $hri A.KPCltd l/
Ch\efEOE;ioc-er r, 'l.
(;uj~r;)t Iudus r ria l Dev ctop ment Cor po r at ion,
Ud\0i! IJh:IY:lIl, Sec to r-L! , \.
CBIlt.fhio}\;!.ar. ~.

f':r'

Dated /02/2017.

To.
I} Shri Dr. Bhullt J;.ill,

'I!~mrxr Secrelury.
Guj:lrll! Cle3ner Pr od uctinn ('rorr~
nJexh·tl,.3" Floor,
l;dh:'l'g Uh.3\·31l, Sector-Tl,
r.a"Jh,nHg:H.

J) Shri I\L.-\. Hn ntvu, froident,
Dnh ej I od usr r re s A~~u,inri()h,
I';,1( "0. 7J S/O I,
UPI' t::xp~lld(,J PulYma.

. ~eJr IT!, CIOC Il»hcj.
'I~1: V:)~r:.t.
Ih:; 1: 8 h:l r uc h.

4) Shri G.J.Cllmil
Suprin leading F.nf:illn:r
Gujarul Lc dus tr ia l Dc-n~ln)lmtllt Co rpor a tiuu.
1" & 10

• Fio,)r. P~n,h B:lIli,
Bh3rUl:h. . I.~)cr

.~ -.
5} ':'hn \. x. 1'><111. CPO t

U"hfj StL LeLI. ~ ....••-4J
J r d flour, Ulad '0 !4, l~
Lld_\{J~Hh:l\:lu,'t.~l.lur-!J, ~.
(,.lndhillill:"r. ~ "\..,....,)

SlIli: /..-linu:s of rhs> nll'dinR held CJf1 2.3/01/LO 17\~ tnvirr.nilicnl<ll rclarcd

Indu\lr';J1 i\rC.1 e

Tills officp '.'Iter No. C"CS/tlRCII/U/C-~W4.o1~30 tldted la/Ol/Z017.

~V'
R~'p<:L~('d Sli. ~.~

,': ml'i'(I1~~fur Environmental c-clatd 'IS5U~~or U"hrJ Indl!;IPal Area '.N3S held or. 23ji)[!2017

J( lC;·(l(! at (.•...CH - :;'lodl;::!.lgJr. ~

P! f,nri f/l~1:Jsed 'vere witn;'i-rillllltt:~ of the ml·dlfl.;( t: i~ fl<quesre(\ (0 <u hnut time n." ",1
ac::,;·.-, pL,n lor Ihi' .u.t iv ![I pert,tI/J,111g"ro yuur org:Jr)j"l~ti{)n ac Dt:r minur es .)f rh,· '),el':i::" ',,·,It i':

:-.!..:':t>'l \~'-:·I\. ~ ,0/

YU:J~S FJ!thful:v , .~
1) r,l"'; "r.J\.:. I. ._

lD ".1Th.:.;,':;

Envir cnmeut.ii tnr .:;<:~I

Clean Gujarat Green Gujarat
ISO· 9001 ·2000 & ISO - 14001 ·200'-1 Certified Orqanisanon
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.'vlinutes .of the meeting held on 23-01-2017 at GPCB-Gandbinagar under
Chairmanship of Shri Arvind Agrawal, lAS, Addition Chief Sccr e tary,
Forests & Environment Department 8.: Chairrnau, CPCB to discuss various
Envir oruncnr related is sues of Dnh ej Industrial Regiou.

\

r
()'

Additional Chief Secretary, Forests nnd Environment Department & the Chairman, .\. V
~PCB rc disc:JSS various cnvirOllIDen[ related issues of Dahcj Industrial areu. The ~
list of the part.cipants IS attached herewith as Annexwe A. ~~, ')
A brief power point presentation of the Dahej Industrial region was made; brJ
Regional Off:ce, CpeD. Bharuch. Shri. Arvind Agrawal, lAS, Additional Chief
Secn:lilry. Forests and Er.v,ro~ment Department & the Chairman, GPeE-in it's
opening remarks, explained about necessity of having common environment
infrastnl:::tL:res in place prior the ir.custriul development comes up so 23 10 avert the
problems of pol lution 3f~(j strengthening of the existing infrastructures 'to cope up
wrth L'1c future development Following POUlts were discusse.d;.,·-"';')

~~
1. CETP" t Da hej: C..",,·c;$I

Shri Arvir.J .'\g~nwa~, I.-\S, Additional Chief S:.:crctary, Forests and Environment
De oartrncn: & tr.~.U:ntrrr;lil. GPCD asked about the ST~;~l~:()f C[TP ;1{ Dahej The. ,""'...

Cllit'f Engineer. (jlDe In Iormed unl the consrrucrionwork of the CETI> 8~ Dahcj,
. '""'.

n!-Wtv-fLD (,lP;1city is in an a.lvanc ed sugc :ll1d it is'filel)' to be commissioned in
iv:arc;1,201 i Lii:'dlly. It ".il carer to (he Chc.nical zone areas of the Dahej. CCTPs
[(jr 011("[ a.cas vi Dahej wi!: b~ r.I::nnc~n future based on need assessment.

Environr.1c"t r:.'1ginccr. cpc:n mforrncc U-.~t((jIDC is yet (0 apply for {he consent
df tr.,: Thurd :0; :hC' C[ IP !\:"tt:r l~ctai;cd discussion, Shri_ Arvind Agrawal, [.-\S.

,\jLill:r,;,.)i l>:i<.:t SCCI~·I.J;', Fcrc:(5 ,lil~! L· v.r oruncru DcpJ.I1I::cnt & l1e Chr.irmau.

C;H'n 25kd C JOC to aJply fc/the CI E of the Board within a week urnc.
(A c Ii/) u : G If) C) .y
2. The a hse nce of the ~rground drainage: network in some a rcas of Dah ej:
Envirrnrnent Er'ginee., GPCB brought to the notice of the Chairman that in few
areas of the D<:_hej;.still cLerc is no u:;dcrground network. in some in some poc)ccts
'?f Dahej. About Six industries are commissioned in such areas and face the

.lc~
.;'

\)

A meeting was held under the Chairmanship of Shri. Arvind Agrawal, lAS,

/'\.

O-V
?agelofS
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I

I
problem of Industrial wastewater disposal. After detailed deliberation following
WaS decided:

a, The industry which is not made available underground drainage connection
by Gm( and 'has the CTE of the Board to discharge in the underground
'drainage connection will be given temporary permission to discharge its
industrial effluent in consented quantum through tankers (It nearby pumping
station of the underground drainage network,

b, GIDC, Dahej Industries Association will form a Special Purpose Vehicle (l
(SPV) for the transportation and disposal of the effluent from such units ~.
within one week.)

c. The Spy may take support for the vehicles J...'1d other )0g .srics from thie

Common Environment Infrastructure of the Dahej nrea i.e. BELL. .'-tt.J
, . ~ ,'(

d. There will be nee! of dedicated; GPS·er\i1bkJ tanker for the irunspcrtation
and discharge of the treated effluent from the industry. ill

0, TI!e manifest system shall be followed for :hc disct.dJgc: 0: the trcn sportat icn

and discharge of the treated effluent -" ~i )

f. Spy will be responsible for the quality of the effluent, quantity of the
effruent discharged by the industry <DId it will main.ain the record thereof

g. The GPC8 will give necessary permission to the 'n1uscri;)1 units to discharge
their treated industrial effluent [hrcllg:~ ;ltJO\'P. SPV

(Action: CfDC, Dahcj Tnc1u'lrries Ass oria t io n) ~......J
'I.~

J. C:ETl';:H Sayk ha and Deep Sea Pipeline for S:I:J.i'U:

The Chief Engineer, GIDC infonned l!lJt~'c0nS!J'::"lng die scale .ind ryre of t'ie
industries to come up in the Saykha, CeTP of .;() \llJJ ilJS bce.i already rb[~ncd
for the Saykha. The C~~n>-proiccl hJ.S l;~C~l S2J1c:Jo;'d OJ' the Govern.uent. TI:~

design, estimates, tender process-are under \VJy an,! construcuor. of the C[TP wIll

star: by December 20J 7. ;\t!e'r (:clJiled deiibcrat.on, S::Il Arvi::d 1\[,fJ'.V.II, lAS,

:\Jdilion::!1 Chief Secretary, rore~;.s 2::d E:lv'i(\r:n:~::i L1ernr;I1:c:n[ L\: [il:::: C;l~\i:ln:~Il,

lJPCB asked GlDe to comolete the project .n [W;L bOLl[,(i manner ctJfi~i~kr:l1~ hi::;il

~sigrlificOJlce of the pr ojecrLi addition to Lh~ <lOOH:,;t \,.~".S dec iricd (1121considering
e, ~s- the limited capacity of the existing common c:cep sea ct'l1uent discharge pipeline at

\)~. Dahej, and the narure-Iof the dcvclopmcn: in lhe !'egion, G[L'C shall I:,.y (!0wn
separate deJjcat~,~.;deep sea pipeline for the Sdyk.hJ estates. ,>\5 the deep SeR

j
'i.,
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,

pipeline project is complex in nature and requires time, it was decided that GIDC
shall start wor-king on this project.

(Action; GIDC)

4. Up-grad ation / Strengthening of the existing facilities:
Ihe regional office, GPCD. Bharuch in its presentation brought out following
points for the strengthening of the existing infrastructure related to the conveyance \

of the treated industrial effluent: n _\
a. Provision of online pH meter, TOe meter, Flowmeter at 211 the pumping ~ V

stauon ;UH.i maintenance of the record IhcICOf. V
b. Lifting of the contaminated water beir.g accumulated in G£DC storm w;)~cb.

channel in some areas of the estate I V\
c. I~cre<lse in the capacity of the storage of treated effluent At final ffllrnping

station to avoid any bypass of etTIuent during cleaning of the final pumping

station r.: \
d. Provision of the Security and CCTV at all the pun;.f:!ing stations and

vulnerable locations to prevent any illeCC11 disposal of the effluent through
_I· ~~ \;.¥

,allJ(('rS \_"'-.

e. Scaling or the manhole Clod surveillance f parroljing along the roCJ:.C of

cunvcva nrc pi;.:;elinc to prevent c:'lj i!kg<:) c,i:;,-<:h;rgc of cr:-iut:'!lt ti-,[()lll',h
v

ta nk cr s <.,,,~
f. '\':f'~\:(·t ~cl2.uIJrcie:1;)ing and sludge remo,:Ththr(Jllgh mechanical means at

all ?umping S(;H!Ons ~

g. Sarnpl.nj; facility tor the Pumping qll~io~ D effluent quality monitoring and
incG'>tr;cs directly dischfl.J;;ing its effluent into the Final Pumping Statior.

i\;1er dCicl:kd .iiscuss.on, Shri. Arvind !\;Y·,IW;:1. :/\S, }\d:.lilional Chief Sco~'l,:ry,
r:()rCS1~ :om) '::'nvlrQrullent De pnruncnt ,~ the Ci-I'~iTl1J.r.. I.,jPCH a~~:ed C(f)C to
prepare short-te nn ;JL:U(ln plrl;) in,; c oordinut ion wi:h the Dahcj l~ldwtr;:.:'.;

Assoc iaticr. I'IlJ complete 2..ii the \~crb ill time bound mariner.

(Action: Cfl)C DLlhej lndustries Association)

~~
,). Pcual.ty policy for (h'c-defaultiog indus trio l unft~: I _ •

j>- it \\<1S discussed rhJ.tGUX carries out the monuonng of the industrial units In

"-vf'· Dahej area through 111 ird parry agency end maintain the record thereof. At present,
there is r.o penalty poiicy for the dcfnult!ng industrial units. Shri. /\ .rvind .~grd'\;JI.

?age30f5
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lAS, Additional Chief Secretary, Forests and Environment Depanmenr & the
Chairman, GPCB asked GlDC to prepare A robust penalty policy in fine with
Ef1luent Channel Project (Eep· Vadodara) in consultation with Dahcj Industries

Association andimplement it on priority basis so as to inculcate discipline in the
member inclustn31 units.

In addition, third party monitoring should be strengthened and its details sin]) be

shared with the GPCB. It wag also suggested by GPeB that the GIDC should share

dati} of ambient air quality monitoring with member industries for the preparation \ ~/}

of the EJA report 30 PeS to have uniformity of the cma. \ ...•.•~}

(Action: GIDe, Dahcj Industries Association) n"y"
6. New Infrastructur-e for the Reuse of the tr~)ted efflu ent:

8. During the presentation, it was mentioned by Regional Office, G PCB-

Dharuch that many industries like Torrent Power Limited and O:r.ClS nave ~,
generation of industrial effluent with very low pollution f:()ttntlui (Only
High TDS) which can be reused directly as industrial greek water in manv

other industries. There is n need to (.icveJop ~1nJ secarare cO'ivcy::ncc-
network so that such wastewater can be: 1::·used·:3pg'rO;)~I:.-rdy <o:lli ,Wel;}il

fresh w a.er consumption can be reduced Itwas also rrtsc::rcd I~:lilC:-'U3

earlier requested G!DC (';rough n lerter to pian 3. project I~l :tm :c:..c,:rc' I: \',:..,~

decided that the GTOC will prcpJre ;: .bl1lcpnnl for [)b Pi(':c~1 :;1

coordination with Dahcj Industr ics Association
b. It \vDS also presented by the Dahe: lndustrie s Association tt;j; dele [0 s::dill1~Y

ingress and continua] decline ;f}.,~~ surface water availaoiliry. :[:n;; i" o ne,:j

[0 have an alternate source of fresh water for the in du strte s ,d !::J3iiC] 1 i.'

wdJ also hc"tp to Pled Ihdfuturt: need of water .r, rr.is rcGI(I:l :\1kr dC'Jihl

discussion, it WJS decided ;'1.1t'GlDC will Cxa;or(' the pos:;:r.:k: [c) -':"0>:: t:-·;

treated sewJgc of the: \'cJudarc: ;\bnic.iF:l1 Corpore.ion In i.ne .v.:': -,L'
model of SUr2.t l\1un:cip3J Corporation wbcre ~Jit ·10 MLlJ (,( :k ,:e<:k'~

sewage is used q~;;.induslnal grade fresh W8!er D the tcxule ii\d,.;.)t,:.:~;.r:
Pandesar a. <:"J It .

(Action: GIDC, Dah e] Industries Association)

Page -1 of 5
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7. De v·c1opmcnt of the Green Belt in the Dahej Industria} Area:
It was discussed that though efforts are being made for the development of the
green belt and plantation in the area, there is still ample scope [or increase in the
green cover of the area. After detailed discussion, itwas decided that GTDC in
coordination with the Dahej Industries Association will carry out thick plantation
on roadsides, in the service corridors and at the common plots.

In concluding remarks. Shri. Arvind Agrawal, fAS, Additional Chief Secretary.
Forests and Environment Dl'J.:artment & '.he Chairman, GPCB asked GIDC [0

prepare a time-bound short term and long tern) action plan for the above activities
and submit to the Goard. He also asked industry association's representatives (0

iC-?.f have self-discipline in pollution control for •.he sustainable growth of the regi6y\
'flf'T The meeting ended with vote of thanks to the Chair. . ~

o~
Page 5 of5
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Guiarat PoUuti QD Cuntrol ilQard
Gandhif!agar

AnnexlJr~ A
. ,

Meeting Reg}udlng Environment Related lssves or Dahej Area In the chalrrna nsh ip of Shr\ Arvlnd

Aearw3i, lAS, Additional Chief Secretary Forests & Environment Dcpartmp.nt & Ch.:lirm;;m GP([l,

on 23/01/2017 at 15:0D hrs if) the committee room of Gujar at Poilu lion Centro! BO<Jrd at Head

Offlce Gandhinagar.

tlst of Participants:

L Mr. A.I<. Patel. Chief Engineer, GrDC

2. I\.1r.J.G. Gamic SECG GfOC

3. Mr. N.P. Vadalla, H GIDC

4. Mr. A.sh<:Jk G. Ohodi. DEE GIDC

S. Mr. Bharat Jain, GCPC

6. Mr. Hire n Bhendwal, Sr. Project Engineer, GCPC

7. Mr. S. N. Pal;l, CEO SEl
8. Mr. Nlraj Shah, Manager SEZ

9. Mr D. M. Thaker, EE GPCa

10. Mr. Falgun MOCI, DEE Repre sentatrve RO GP(8

11. Mr. L M. Ahir, A£E RO GPCB Bharuch

12. Mr. D P. Palel. DEE GPCB
~tJY13. Mr. Sunil 8hatt. II. Pre~ldenl DIA

,\~'
./'. 14. tv1r. Dinesh Pat et. Sec:ctilry OIA

y' 15. Mr. Shal,n Shah AGM Environment

16. Mr. Vis:-,af Shah Sr. Manager Environment

,,-.,.

BhJruch

•
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No:-BRC~-B-CC.A-l1 l)4(S)j CtL{ -:t-VI1- )
·th .

Date:-15 March,2018

Smt D. Thara: li\S
Vice Chairman and Managing Director,
Guiarat Industrial Development Corporation,
Ldhyog Bhavan,
r > ihi --'0)·)[-',;(flll! Jnagar - _)()...t /.

:)1Ir.. Discharge '.le effluent of Dahcj pcpn~ industries on landfall
point .nstea.' of into the deep sea: by GIDC.

'vla.Iam,

The Gujara: PCPIIZ IS a last growing chemical and petrochemical huh 0\'

national and inicrnauonnl si.uus. As the PCPIR houses a large number (1\

cl.cmica! unil-; the proper disposal of industrial effluents, in a scientific manner
;1iH! rncct ing :h~!)l;,"ir:~ssible norms, is of utmost importance.

); GPCi~ \las given CC&'A to (jlDe to discharge the effluent into the deep
'-l'~; :11~'lP()~;;l ;'i1l! ;I~c'.'}I~I!1nl:' :)\lggc:s[c:d by ~IO, through 525 krns. p.pelin« (:lL)
:,:1' Ci:~hi,.,!} k~11:,(()iI:;l:li- ~.SO k ms. oftS\l:)re) with diffuser svsicm.
'.' : ',ULi~:'LCt...:ll.!ar. .re.u mcnt. il is understood that i:i1C work on CETP set L!P b)
~;ii JC ;-; ~;;I·.. \'-.l 'u':wkLe. :tnJ the project is ready to be commissioned 'j,)Uf)

,:,'\\<...''. '~~. ,:-.. i. t~ !.,;t yd ((llll:llissioned, the: pipeline (1(;.5 only as a carrier I~\{

'I'~ disp():-::~tI ui·cJtL:(\'~'

;! .'\~ U'L' c.Ilucn: i~,ro be discllJrgcd through diffuser system C1l a dcsignilk(;
;l()!]( in.c il~c deep :>Cd. the i~;dividual industrial units have been permuted tlh.'

,il:)chc1rgc nOI ms ~lc(';rdingl:. i.e. they are permitted outlet COD of 250 mg I
,t:ld BOI) of IOU rT.gi! ;:-15 ag<~ins: the prescribed norms or 100 mg/! and 3() Illg I

"e:-;pcctive!y lor iHl land discharge.

_~) (;[)CB held been receiving representations from different stakeholders
rt'gmding the c.'<\..'c')~i',epollutun in [he Dahej industrial area. resulting into tfl(
::\/1' ;)LS(l"'.·'!!lC~' of ihc di~;,-·h(lrge parameters of the C3IDC pipeline. l l.,:
;ti-l~lnsignGd \;S;L(:"(1 ('1C Dah'.:j PCPIR on 3.2.2018, accompanied by officer« ~)!.
CIDC and CI'CI). l;~' physicil!:, ascertain the prevalent situation. It \,v3S [mliu.'u

1
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that the effluent carrying pipeline, which is supposed to go 4.)0 k m offshore
into the deep sea, with diffuser system, is damaged at the landfall point, and the
diffuser at the final disposal point has also got damaged. The industrial effluent
is being discharged at the landfall point itself through siphon. This situation has
been prevalent since the last eight to nine months.

5) You will appreciate that this is a very serious environrnerual issue, and is
also a serious violation of the CC&A given for operation 01' the effluent
discharge pipeline maintained and operated by GIDC. It also amounts io
violation of the CRZ Rules. It has caused and is continuing to cause exiensive
damage to coastal ecology, and has adversely affected marine lile arid fish in the
region. It also causes extensive damage at .the landfall point and to theem ire
seashore. That this has been prevalent since eight to nine morirh-, has lunJ1LT
added seriousness to thesubjoct, and also to the adverse affect on the
environment. Needless to say, repairing the damaged pipeline and diffuser. :md
ensuring its proper functioning, would take another few months.

6) Heads of GPCB and GI DC had met on 7.2.201 R with their concerned
officers to discuss the matter. Certain decisions were taken in the meeting. It i\
requested to take necessary act inn thereon. Minutes of the visit o l rhc
undersigned to the PCPIR on .L2.20 1R, and minutes of the meeting held OIl

7.2.2018 between GIDC and GPCB. arc attached herewith for rcadv reference

7) Certain other important issues were nut iced during the um1t..'t·';ignec!'s \I';;il

to Dahej PCPIR on 3.2.20 J 8, as below:

a) A lot of sludge has collected .u the GIDC pumping stations. ·1he idcili:\
for time lv removal! disnosnl ut' the 5ludQ'': \\~IS found inadcl!L!dk'

,.; l •••...•. I

b) The individual industrial units are required to treat their cfllucnt ,lr~d
bring it below the maximum permissible limit (COD 250 mg;] and BOi)
]00 rng/l) before discharging it into the GIDC pipeline It \'\,\S noticed
that large number of industries are discharging untreated effluent. or arc
seriously violating the prescribed norms. While it is the main
responsibility of GPCB to check the individual units on this respect. [1".-
permission (Condition no. 5 and 5.1 to 5.6 in particular of CC&A dated
4.4.2014) given to GI DC Ior operating the common pipcl ine cleurl.
stipulates that the required inlet norms for the pipeline shall be ensured by
GIDC, and regular inspections at the outlet point of individual industries
me also to be looked into regularly by GIDC.

2
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iJ .J'
>.' ••....

c) On line monitoring and regular record keeping ,11 G IDC pumping stations
needs to be strengthened, tel ensure that regular data i~;available on the
eff1uent received into the carrier pipeline from member units.

d) There i~ an accumulation of contaminated waste water in storm water
drain due to overflow of manholes, caused due to choking or the pipelines
in different sections.

8) The quality of effluent at the final pumping station 011 1.3.2018 IS (IS

below :
Parameters I A~tllL~LLprescribCd--I-l~~--'i

pH 14.63 I 5.5 to 9 1 Acidic .
I ---1 J_~ischarge .1
I COD i 1660 I 250 ! Il~~~~;~i~lIdy~-~~•"....' ~~:-~
Note: All parameters except p H are in mg I

Further, the average qualir,: 1)1' effluent at the rin:1i pumping station during
lhe last three months, i.c. December 2017 to February 20 I B is as below

pl I - 557, COD - 1682 Il1gli. ~3()i) - :295 rng:! <tnLl phenolic compound -
I-L39 mg/1.

'-)} Thus, it can be seen tha: lll,-' quality of the cl'llu<::'f1t (it the final pumping
<t.u ion is very bad, and this is being discharged (If] Lind ,md not in [he deep sell.
The effluent has also turned ~ICiJl(

10) In [he current scenario. tl:e Bourd w il] hav , IlD ('plio.l hut to revise [hl'

prescribed norms for the inuustri,tI diluent at [ilL' 1!!l,d pumping <tat ion [0 [fI;1[

prescribed 1'0r disposal on land iic 30!Tlg'l BUD imcl ll)()m!_,,-! CO!) instead o!
ih.u prescribed currently (1 O(}n1~'! nOD .md 2::;(}Il1~'1 ('( )0).

II) It is ~J!S() necessary [0 dc:\\ your attent iun W the fact that CiPC13 hu-,
received an input from the Intelligence Bureau about the pollution at the land

• tall point in Dahej, and the resultant grievances or fishermen cornmun itv. ThL'
specific input of lB is about the deterioration of the coastal w.ucr qualiry.
resultinz in decline of the quant.tv :1nJ uualitv of li::;h catch. which is bcinu

•••.••• 1 _ 1.1 ~.

objected by; the fishermen.

3
-\
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12) You are requested to kindly give your personal attention [0 the above
issues and take remedial action at the earliest. Iwould appreciate if an Action
Plan and the actual measures undertaken to remedy the situation he submitted
by GIDC .within 30 days.

Y 0 II rs f a it h full v ,
l~' .
. .t. .)'.

Xlv/. ". ,(A:rvhlp ;\gar\val)
ACS. i- ED and
( hairruan. (,PCB

Copy to :

Principal Secretary,
Industries & Mines Department.
{) ... for information and necessary action.

'!k1f+hqi···

4

899



I
D_ THARA IAS Gujarat IndustrIal

Development Corporation
I A Govt. 01Gujarat Undertaking)

Block No, 3, 4 & 5, Udyog Bhavan
Sector 11, Gandhinagar - 382011

Vice Chairman 8. Managing Director

:11!1~11111~llllaIIHIII
L09009392 120

Sender Name XEN PH

Received
Dale IOi04i2018

To,

Shri Arvind Agarw

Additional Chief Secretary, F & E Dept and Chairman, GPCB
Gujarot Pollution Control Board,
Paryavaran Bhavan, Sector- lOA Gandhinagar

Sub: Discharge of effluent of Dahej PCPIR industries on landfall point instead .;u: r
'1/\1

0;i--CYof into the deep sea by GIDC

Ref: GPCB office letter no 447817 do ted 15-03-201'8

Sir,

In the year 2000, National Insiilule of Oceanography, Goo had prepared a
Rapid Marine EIA to release the effluent in Coastal water off Dahej Coast
from GIDC Industrial Estate

The collected treated effluenl of Industrial Estate has 10 be disposed-off
through marine pipeline of about 45 kms length and a diffuser system at LAT
210 39' 26"N &. LONG 720 29'50"E in coaslol water of Luwaro, if! the boy of

Khambhal.

The proposal for the final disposal was prepared 10 dispose 180 MLD of
effluent out of which 90 MLD disposal pipeline was laid in 1st Phose and was
completed in July 2005. The resl of the capacity is 10 be carried out in 2r.r1

Phase.

At present 90 MLD pipeline is used for effluent disposal, for which GIDC has
obtained NOC of GPCB vide Letter no. 32367 dated 22 October, 2002,

Presently, the said pipeline hos been found damaged / leaking and presently
the effluent IS disposed at the I~ fall point itself. The diffuser in the sea is

<:,'c2!~~ ~Vh ¥~-,--"Q ~
U''' ~.~'l'c- .0 ~l \- _

~ et0ne: (0) ~gl· 79-23250583 (0) 23250635·37 Fa", 23259359 E-rnart: vcmd@gidcgUlara:,org vvoosuo www.qroc.qov.m
,,'r]'.

900



buried due to silting of about 2m deep on diffuser. Subsequently, a study was
carried out for up ,gradation of existing 90 MLD through MIs. Hydro Air
Tectonics {SPD}Pv! Ltd.

Actions to be initiated by GIDC:

1. GIDC will approach NIO, Goa tor confirmation of location for diffuser.
2. Float Tender for new line in place of existing 90 MLD which is damaged

- Tenders for the same were approved by the competent authority
recently and the work is expected to be completed before monsoon.
Thiswill help the point of damage at landfall point towards the sea for
about 800 mt.

Also, GIDC has planned to float the tenders for another effluent disposal line
to accommodate the industries of Saykha, Dahej III and Dahej II through
existing Final Pumping Station located near Village Ambheta. GIDC will
approach NIO, Goofor deciding location of diffuser.

The action plan for the" observations on did 03-02-2018, as desired, IS

altached herewith as annexure A.

Thc-nkingYou,

Encl. : Annexure' A'
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Sr Issue observed during Visit by Compliance by GIDC

No ACS, F & E

. 1 A lot of sludge has collected at GIDC has registered with Mis BEAlL Dahej for

the GIDC pumping stations. The disposal of sludge obtained at pumping stations.

facility " : for timely Hence, safe disposol of sludge isbeing carried out.

removal/disposal of the sludge The sludge removed from Pumping Stations IS

was found inadequate. allowed to get dried and then it isbeing disposed.

GIDC isexploring the feasibility for developing the

mechanism for settling the effluent for removal of

sludge before pumping at such pumping stations.

2 The individual industrial units are GIDC receives the treated effluent from the

required to treat their effluent Individual unitsthrough ulg drainage network and

and bring it below the maximum terminates it at pumping stations which ultimately

permissible limit (COD 250 rng/l discharged at Final Pumping Station In the

! and BOD 100 mg/l) before collection well which ultimately discharges into

discharging it into the GIDC sea.

pipeline. It was noticed that,

j

large number of industries are' GIDC monitors Air s, Liquid waste through agency

diSCharging untreated effluent. Mis. Unistar Environment Research Lobs Pvt Ltd.
II or are seriously violating the The liquid monitoring by taking samples from!

prescribed norms. While it is the industries iswith frequency of 6 samples a month

main responsibility of GPCB to whereas for pumping stations. it is twice a week.
I
! check the individual units on this The monthly reports are being shored with RO.
i
respect. the permission GPCB,Bharuch.

(Condition no. 5 and 5.1 to 5.6 in
At present 90 MLD pipeline is used for effluent. I particular of CC & A dated
disposal. for which GIOC has obtained NOC of

4.4.2014) given to GIDC for
GPCB vide Letter no. 32367 dated 22 October.

operating the common pipeline'
2002 renewed from time to time. Presently. thei clearly stipulates that the

1 said pipeline has been damaged and presently
j required inlet norms for the
I the effluent isdischarged at the land fall point. The
t pipeline shall be insured by

diffuser in the sea is buried due to silting of about

I

I
l
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GIDC,and regular inspections at 2m on diffuser. GIDC has awarded the work ()

the oulle l point of individual laying of part offshore pipeline for effluenl

industries are also to be looked discharge into deep sea as a temporary solution. 1..

However. GIDC is planning to upgrade the

disposal line at land fall point and off shore line as

well. for which GIDCwill approach NIOfor another

disposal point available. On receipt of the same

new tender for effluent disposal into deep sea shall

be floated.

into regularly by GIDC.

3 Online monitoring and regular GIDC monitors Air & Liquid waste through agency I
record keeping at GIDC Mis. Unistar Environment Research Labs Pvi Li-

ii pumping stations needs to be The liquid monitoring by taking samples from:

I strengthened, to ensure that industriesis with frequency of 6 samples a month

I regular data is available on the whereas for pumping stations, it is twice a week.

I effluent received into the corrierl The monthly reports ore being shared with RO.

I pipeline from member units. GPCB.Bharuch and half-yearly reports are being

I sent to GPCB and Bhopai regularly. GPCB end
I

GIDC jointly may have surpriseinspection once in

a month.

Now onwards. GIDC will also submit the regular

record of effluent received at pumping station

I
~4--lrhere -I-S-a-n--a-c-c-u-m-'~-Ia-t-ion-~f

I
, contaminated

online to GPCB's Server, once the space ~

allotte~_._ .. .__.__....__.__ .. .~l
Waste water accumulated in storm water droins I
was either surface water or there might be!waste water In

storm water drain due to possibility of foul activity of any industrial unit. In

I overflow of manholes, caused such circumstances GIDC will explore to
I
due to choking of the pipelines in strengthen the vigilance by providing CCTV and

different sections. by increasing security staff for the particulor points

within estate .

.,
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)
GUJARAT POl:.LUTION CONTROL BOARD

P/\RY.~\V)\R:\\!b,-if '.\/:->J
Sector -10-1\ GandhilldgClI- :::-,[)~~•. l,j

Ph c n Po ( 079 :' :? ~p>j):~:~,
Fax (0 7S, 2 :::;~~:.:.:::i <:
\jVE:d~,:) i t e \N\'JV-j cn..i c: c:,-,,., 1;""1

"_I.

1'0: G\JC8iUKCH-U'CC.-\-1194(6)iID-3IU3l}L

T(>.

(The President
V Dahej Inr_lw:~e, Association,

C/o. Di~:L'>IU M:.lI1agcment
Centre,
Plot 110. 715/0 r. l<r. Goal IT!,
Chemical Z:1IK,

DAhcj,]:J21 ]0, T:lI: Vagr a
Di~t: Bharuch

2_ The Chief Engineer.
Guj arat Industrial
Development
corporation
Block no. 4,
2"d Floor,
Udhyog Bha vall,
Gandhinagar.

.) The: ~egillJl~i Ollie,-'
(illj:tr;tt PollL~II"" (",,,r.,1

fl(>:lrcl

Bharuch.

SUU - K.egard!ng Action Plan for Environmental Iss\ICS ill Dahc>j f'( ,'UZ.

REI-. - Sr:..;c:..1 Drive-Field Visit at PCPIR, Dahej during DecC:lllb,,!-:'GI::; S: j;::L:::" _." -~

:£1 connection with above mentioned subject and reference, as )·ou ~rL ~,,-,,;~. ';-,:1;, (;!'·~-ll
recently coruluctcd study 01; cnvir onrncnt situation prevail at PCPIR, fhh,-j in thL' >11l'EI~ c l ;)'·L'~"'""f

'201 S - hr:uarJ~"2tl 19 ,,:1(i prepar cc a report with action plan III C0IlSI:it,.ri,)fl c)i' st.ick I-,,;,k;cr', .'-I~:L·i! ,.:

~Jccc;:rcJ It;' !Lc f)n;u"d.
You ~fC rc qucvic d 10 go thrlJl,~h Action Plan and ~end you T,r.l" '\)n:1 t·p:· ,,·,:~c'f:l "'-"'i:,

~(:.\)n phtll

\

f K \.' ', ~, ~:.
.\ II ,I: r, - ,.,-.~.".

Clean Gujarat -Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified ()~ClJi!ls~3tjCn
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---------_. -.-.~
Action Plan (.or EnvironmerHallssues in Dahej PCPIR

IIs'" N~ A~ti~nPo;~t>,=------'-o-e-t-a-II-e-o----- -. ~-T-i-:m-e-.--:---Age~~Y---

~.________ _~ iasks -+_Ii_m_i_t-+ . _

(I) ISSUESRELATED TO GENERAL INFRASTRUaURE
1 I <;~,'I';'R (Sll~n~) in -V'd-c-n-ti-fi-c-'a-""ti-o-n-o--'-f-n-o-n-. --c-o-m-p-a-ti-,b-le--s-tr-ea~s-

I the f nal clC"_'p sc a I responsible for scaling (CalcIUm b!?(lnng

,:kchJrcp 1'<1r,:lprtr eJJluent from units like GFL& Suiotiate
. c PS I cOr)coining effluent tram units like tndofi!

itu}. Ud, Grosirn Cellulosic etc. is suspected
10 result into scaling)

ii) Segregation and isolation of the identified
, non-cornpatible streamsI iii} Staggering in discharge of non-compatible, I effluents

! iv) Explore possibility of waste exchange for
~ utilization by different industrial units

-!-r~l~-'n-t-e;~r~(' :TF-:Il-al~-I)-H-u-g-e-a-(-(-ll-mulation of sludge at FPS to b~-'--- --.-Gi-oc------
Pumping Stat;:)n I -rl?moved T"mmediatety .:

I,.

ii) Permanent sludge removal system like
filter press/ belt pr ess de. should be
installed for regular maintenance

11:) Ensure continuous pumping to prevent

:

G' sludge deposition in FPS and final i
,.._~ - - _ _ _ __d!~charge pipeline -- -- -- r-

.! Hestor.;: on ,,' ,he I} Provide off-shore 4.5 krn long final I-
I fln:11 o!f-<I-)c,> \e~ I 1)",d1i1rge p'pellne v/it h diffuser I

__ . I_'~S( ):~:15:' ,-.;~~.~ :~_'-'_--:-_ _ _
.: T Cornrn'ssicn'flij of i) (~TP to be made operational irnrne dia t elv GIDUDIA

th.,: ~~ IP- [;]1',');-,0 II) Li~ting tile members of CUP with

respective permitted quarrtit ie s. sharing
-the- sarne-wirh concerned agencies ((::;1'(8,
orActe)

iii) Start tak.ing dffucnt from units discharging

,~rOUGh Idnkers into CETD ',\.'Ith qu.ilitv
check JS per inlet norms, insti'ad 0: 1=['5,
l,I\ the pIpeline network is pr ovicc d

1'::"\( present effluent from PS·,1\ is di'.'er:ec
,r.ro (E rr. possjbdi~ of diverting effll:ent

~rom the PS-C & 0 may also be explored
'J) Formation of 5PV for CETP and r clated

;
/

'.'1 L .»

I
__ 1 -

Infrastructure
1.'1) "\5 per the EC condition. all pipei.ne

-ie twor k connected to the eErP to be
po_vided <i.\Jove the ground

• \'!li CETP authority to apply and obtain
I eTO irnmcd.atelv

Ii _

i (iIIX/GPC8/DIA :
[with help of
e xper r

agence s)

I J
--, G DC

,
________L__

I
J
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--_ .._--

905



- - ::;;0. p., ..M.: .i. , .!.t ..

~------- ---------,------------------"-
-AqioO Plan to!" Environmentallss\lf'S in OJhci rCPIH

Action Point
limit

! i) Identify pipeline network sections!!
! manhole subject 10 frequent overflOlning

ii) Fix-up causes of the overflow including
assessment of effluent di.sch'Hge of:

I - - - ~ f h Ire evant units and carrying CJ;JJCI,y a t!le:
- 1

. overflowing sections

I iv) Ir.stallation of SCADA svsrern
I

I v) Compare the discharge of dilu2J\t ill tile

overflowing pipeline secricns '.->lith lhe GIDC
I water supply and CCA qu;,nti;,! ,

I vi) Remedial action plan to be iJ~~!~.)!ct1 1 _
I i) Regular cleaning of intern;:;1 rs dnll (_;:(lC
I pipeline network ,

Iii) Pr:)vide ftow-ll1~tcr and roc rr.cter Jt <lil !
purnpln{3 stations arid connect tele sa.ne :
with GPC8 server

iii) Identified areas like(i) ['-Iear Rucci ,I & 4 C
in SEZ-1, (ii) Opposite C'"",s i\'-:eghrncH1I

Organics Ltci (GiDC) ne ar fvl/) Unlvers,;!
Churniccls in GIDC Dane "r;(j (.,) bc:'>ii.1e
the: Dahei-Arncd Road ,;) be lJ~t' liP

im,ned:3tely tor tnClirlten;;,-,cc

IV) Di'./ert all JCCUf7llJIJ:cr; LCl(i::Jn ...il~~.:-::t;
I

Checking of -------/-i-)- ~:~f~-~~~-he :~~~H~-l£~~";~n~-'(\~t ecl--;;; ;-

! discharge I id"",ltifica(ionI connections "lith Ii) L'st of unit<;" con-t'ctcri ·.·.1:•• ~!"fJ~<t \'l'

I
m"rhole anel ! manholes for discharge to 0[-' ''''''iL;~i:d
ider;tJy route of the I ii!) Check each mJnh()'(~ Ie" GilD,:

,. livt:' ;Jnd deClu connections, it se nd rei: .000-1i, " ell-; cf::i

: pipFlines/mant)ole i sealing
I~ej :
i(ill ISSUES RELATED TOFINALiFFlU-Ef\)T DISCHARGE QUALITY

! 8--l Fer ~li(S g2n~ra(ing i -~) Ij~-n:ficati~r, of -;!w :ndU-,[r !~-,;-- --

: higr. COD and high ! ii) Individual pipeline, wilr-, :r2~- f.,!i ,n lilt'

iDS effluent r espe cuve ?S/FPS I"":i'~ ,.('-n:~I"·b
.n i angerneut s (Express int-\bv StlC:, ~!lIIIS

I Sr.No.

Assessment of
current Hydraulic
load 01 the internal
pipeline network as
against the designed
load
(Evcduate the
e)(isting. effluent
discharge quantity
vis-a-vis design
criteria)
RegulJr
maintenance of

I intr astructure &
1 prevent overflowingI of manholes

I
!

I
Detailed

_ Tasks

Time

I
I

i I
l~ustries h2~ing--r0-!d~~iifi;;t-;-;n o~ the-~:dlJ~~rICs-----~----- - -. ,~f'C'
I ! (V1EE/captlve , II) Locations of the 1\'1E~ ff'i'G ~:j:l~.S :0 be ~;):~C'."I--:':

I I·· I'i L inCI;lU2tQr to have adjacent to the MEE pL:r·,t and StO:2£:;::'

I I restriction of limit on i copacrtv to be restricted (for bdfe- of '

storage quanutv I day)

I ii,)Separate pipeline nerwcr- for r.1EE tee"
I !_1_____ and conclensate _l _
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Sr -.rIO. Actkln Point Detailed
Ta5Ks

Tirns

limit

Action Plan for EnvironmentdJ Issues in Dahei PCPIR

....-..._-_., '-'-'- ..._--,..----------------------,

10 Indus,ri;)1 monitoring i) Strict & frequent monitoring of potentia!
I polluting industries and strict actions

, against the defaulters /I iilln addition to GPCB, the GIDC may develop
'1 disciplinary policy like disconnection of I ,
! drainage facility, for violation of conditions I

I related to quality of effluent as mentioned I
i ~plot all9,tment permission~ . f- i

(III) WITHIN INDUSTRY ~.'-"--_.----.--..-----r------~-,.__--__+--L------i
11 ETP and Etflu,:-nt i) All pipeline networks of effluent to be

pipeline ne t wor k made colour-coded with now directions I '"dL!suie5/ 01';

and nomenclatures \
ii} All ETP units to be nomenclated with

capacity
iii!f\ban.doned

r ernoved .

GPCB/GIDC

Concerned

ETP urlits/ pipelines to be I

i --i

. Concerned I'

, /,r.dL'syies/ DIA

. : I I---.--'---~'----1
i")"-NO- polluting industries to be allottee ~)IO~---i GIDC/G:OCS---I

in plastic/engineering zone I I !

ii} Units having potential of high COD & TDS ! GP:::El
I! ar~d having MEE, may be gi'Jen add;':onal

option of sending the concentr at cd
effluent to common faCility in cas e or

rn aint enanr e of MEE and eXIf,enCleo for

__ --'- __ "_·e_r-'-Y limit~_d per!od o~!'L.

i) Industries to provide separate flow meters
and energy meters for ETP I·J1EE.
ineiner ato r

.. 1'--" --.----- -----.
12 I Flew, os kee~i "G '0'1

thr:: ;ndUS(ries anj
. I'r oviding of EMS

i _ ; ope~JLne indic1(_()_r_s---'-__ . _
!:V} POLICY MAnER.-.---- ----_ .._---

_ J

.. --- -- ------- ----------------,------------,
GUJARAT POLLUTION CONTROL BOARD'
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Dr. M.D. Modiytl
! s , • .: i

fa; Di(;·:;' 1·!0:> :
IliJrI ;:[)li~ctiJr tit!.! ',u'1;UPI,i! :)U\' 'I'

r';ISC/VVS! t C;""1 03te,10/02/202,'

To,

\iice Chairman & rVianilf,ir:g Director,

Ciuj<l(<1t Indll~tri,:-d De'.'eiGPlllcnt Corp or at.on.

CJJndhinagill,

':'0[; n·;:!\' be (~··..':(~rt· til:lt Dl')~riCT Envlronnlent F'Lllliling ~~DI-~:;·~·Illi..-'!'I-~ ,.):',- 7i~I!!\"""

E\'er'i cir:,tr,ct of the Sutf' :n compliance v,ilfh the Hcnble f'.JGT Ord'.': d2tcc is (>..- ;C-~':' u.

111;:1ttE'rof O.A, No 7'1.0/20]7 to mouror environrnent sl iSS;,t',~) ~"Ic' [1:'d'I,: ,,'10 't'",',',

DIs.tric~ Environnlcnt ~!a(1 (t:g!Jlz~rl\i FUlth~r!rore re\.:re· ...v report I'. rn {~l\ )\....!'~ t(", :'':'''-1 hit" It'l

SecrctMy III Drs t r ir t l nvrron.n ent P!ii'lrlmg committee :evic'.'v' mec:Ifl~, I: 1'1,-," ~ ,'f'I' l:'·C'I,;cI ;

10 rnv notice that there is long pending cnviroume nt a' .ssue d,l(' to ::!·oki!.;: ',,: ~ ::, <r"l
ofhho((' P(:):R, D;,hej effiuent d.spc sa: pi~~ellrH? lind do v.: b~' GIC';' 0 •.;t· ,I:; 1':;;'''1,: .~; 'i:I',

(L~~Oo~r.lpip('!ine. J 600 rnctc'.' plpe!lne rro(n ~eCl [_()0S~ :~. !Jid d~)'.\·n b. ~-J!S:. ,)' .. , ~(:, ",1:'_:'

JU,in:::~';ir:l'nt fer' torfi.le!)( dispo sal :Ju,: to chOKing ~~ :.c;r.,oper;1tIC'l;O;..j . r: c:i o r:

I: iflul'!':: c!";ilO,,,ll 010 (~ In e, pr e sc;-rlt 1\, ef fi:J cnt o f Dd hl'! ;-'C P IR i" ci I'>;:;O~CC Iu.: ,'.1

roast bu: Into c e e o sea resulr ing I'1)jrine e nvir c.rrnent a: orcbl:::':~ .:>1 ',,'i) ;:)i)~r,1:

Furthermore leakages g r11i>nholcs o'Jerfio~"; in var.ous seer ions of C![)l:!~ v. ;'",(, 1,1, ,:

DilhCj Il1ciustrio! "rea r"~ldting in h(>:w)" 'i·j2tc::r !Oggll1g of "'.,)c,,'Wdtl' '" t'~I'" : ,:

10·..··... ia\:,in~~ J;l-"~l :r; D~d-~:j :~')If)C ri;Jvt> .3;~.o ~·?o:", O(ougj-: t o r ot r.

.-1\,:...;:1111.:: irves .cr s ,!~.!JbJtjv ther{?fo r c.!t t~ r~CiLJt?S(cti to src rt O~I~ ~.n:.·!!(),11 i' f'i~\:; i'.·.·.lt·

~~I'S PC?!F Of) t()P pr!crltv {it vour ~e··!et

Ei1(1; I;'..!'

Copv to: Me;nber Secret arv, Gujar at Pollut.on Control oo ar d P,lrVa"J,", ,1r; Gh,;\',w '>.:~t o r
lOt\, GrJndhirlJg;:H for illformatioll
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GPCB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinag·ar 382 010
Phone (079)23222425

(079) 23232152
Fax (079)23232156

Website: www.gpcb.gov.in

BYRPAD

Direction under Section 33(A) of The Water (Prevention and Control of Pollution) Act

1974 to the unit.

WHEREAS, PCPIR located at Dahej, District: Bharuch is an investment region developed by

GIDC with an environmental infrastructure for collection, transportation and disposal of effluent

in the area, which have been discharging effluent at sea shore by siphoning from GJDC discharge

pipeline instead of discharging into deep sea due to ill maintenance of pipeline -and damaged

diffuser at final discharge poi nt; and

WHEREAS, The Gujarat Pollution Control Board (OPCB) has prescribed norms for effiuent

disposal in the consent to operate to the individual industries located in PCPIR; and

WHEREAS, effluent discharged by some or individual industries from their outlet in to

collection, transportation and disposal system operated by GIDe is exceeding norms of treated

effluent discharge prescribed by GPCB to them; and

WHEREAS, disposal, of effluent exceeding norms of treated effluent discharge prescribed by

GPCB resulting in to (1) foaming and sludge generation at GJDC pumping stations, (2) chocking

of pipelines, Scaling of conveyance lines resulting in to reduction of its carrying capacity and (3)

accumulations of contaminated waste water in storm water drain due to overflow of manholes

due to chocking of pipelines; and

·C/ean Gujarat Green Gujarat
ISO-9001-2008 & ISO-14001 - 2004 Certified Organisation
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WHEREAS, GPCB has issued directions and notices to the GIDC and errant industries in this

regards for violation of condition prescribed under the Consent to operate granted to them from

time to time; and

WHEREAS, GPCB felt it necessary to have detailed study of issues address in aforesaid

paragraphs so that conditions for effluent discharge and norms prescribed by GPCB are

complied; and

WHEREAS, OpeB have studied the existing situation prevail at PCPIR, Dahej in the month of

December 2018 - January 2019, based on observation, action plan and recommendation of

report corrective actions are required by non compliant industries to mitigate issues of concern in

time bound manner; and

WHEREAS, GIDC (Dahej-PCPIR) is engaged in Collection, conveyance treatment and disposal

of effluent as per CCA no. A WH-60292 dated 04/04/2014.

WHEREAS, GIDe Envirorunental Infrastructure was inspected by team of OPCB official on

date: 07/12/2018, 09/1212018, 1111212018, 12/1212018, 13112/2018, 14/12/2018, 15/12/2018,

16/1212018, 20/1212018, 21/12/2018, 22/1212018, 23/1212018, 24/12/2018, 26/1212018,

28/12/20)8, 29/1212018, 31112/2018 to have detailed study for addressing issues mentioned in

aforesaid paragraphs so that'eonditions for effluent discharge and norms prescribed by GPCB are

complied with; and

';)"' .: ".
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382010
Phone (079)23222425

(079) 23232152
Fax (079)23232156

Website: www.gpcb.gov.in

.
~

GPCB

WHEREAS, during inspection following observations I non compliances were made:

(1) As an immediate short term measure, treated effluent from lndofil Industries Ltd and

Gujarat Fluorochernicals Limited needs to he diverted to prevent formation of calcium

sulphate and its discharge to the pumping station-C may be stopped.

(2) To make CETP Dahej operational depending upon motive of establishing CETP and its

design criteria effluent from pumping station-A & C may be diverted entirely to the

CETP, considering available capacity.

(3) There is a need of separate collection sumps for (i) treated effluent coming from the

CETP and (ii) effluents coming from chlor alkali manufacturing unit.

(4) To stop discharge of treated waste water from individual industries through tankers,

pending work of internal pipeline network in D-II & D-llI needs to be expedited.

(5) Presently effluent discharge is onshore instead of deep sea discharge. The offshore

pipeline along with diffuser should be immediately be made operational.

(6) Discharge effluent on shore through alternative arrangements like Syphoning needs to

be stopped.

(7) Installation & operation of flow meter & TOe meter at all pumping stations with

connectivity to GPCB server.. -
(8) GIDC needs to take necessary actions against non-compliant units in violation of the

condirion prescribed by them for collection, conveyance treatment and disposal of

effluent.

(9) Analysis reports of sample collected from Pumping Station A, Pumping Station C,

Pumping Station D, Pumping Station at Vilayat & Final Pumping Station Ambheta,
during period of aforesaid monitoring indicate that concentrations arc higher than the

permissible limit specified by the Board.

r

Clean Gujarat Green Gujarat
ISO-9001-2008 & ISO-14001 - 2004 Certified Organisation
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AND WHE~AS) it is necessary implement aforesaid observations Inon compliances in time

bound manner with detailed Action Plan.

NOW therefore, in exercise of the power delegated under Section 33(A) of The Water

(Prevention and Control of Pollution) Act 19741, Mr. A. V. Shah, Senior Environment Engineer,

Gujarat Pollution Control Board issuing following direction with approval from competent

Authority.

(1) To submit detailed time bound action plan for corrective actions required within 21 days.

Failing to submit action plan within stipulated time, responsible officers are liable to be

prosecuted under Section 41 (2) of The Water (Prevention and Control of Pollution) Act 1974.

For and on behalf of

Gujarat Pollution Co~l~d

\J~
(A.V. Shah)

Sr. Environment Engineer

NO: - GPCBIBRCH-B-CCA-1194(6)/ID-31038!

ISSUED TO:-

JHE CHIEF ENGINEER,

GUJARA T fNDUSTRlAL DEVELOPMENT CORPORATION

BLDCK NO.4, 2ND FLOOR, UDHYOG BH/\ VAN,

GANDHfNAGAR.

COPY TO: ",'"('\

The Regional Officer, G.P:c. Board, Bharuch. For information and submission of monitorinz
f''y ~ >../

,z> .
reports. CJ \

r')

'{,
( ,

C' •
.' v~<?tr:r

;

-,
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARANBHAVAN

Sector-1 U-A, Gandhinagar 382 010
Phone (079)23222425

(079) 23232152
Fax (079)23232156

Website: www.gpcb.gov.in

p, ,..

~ , ··fS~",
GPCB

BY R.P.A.D.

DIRECTION UNDER SECTION 33-A OF THE WATER (PREVENTION AND CONTROL

OF POLLUTION) ACT-1974 [HEREINAFTER REFERRED TO AS THE WATER ACT] AS

AMENDED FROM TIME TO TIME

WHEREAS you are Gujarat Industrial Development Corporation (Dahej-

Vilayat Pipeline Development Cell) are hewing effluent conveyance pipeline and use

for discharge of treated effluent into said marine outfall system at Plot No. 13/ A, Dahej

pumping station GlDC Estate, Dahe i, Dist: Bharuch.

AND WHEREAS Gujarat Pollution Control Goard has granted you consent under

the provisions of water Act-1974 by its Consent Order No.AWI-I -60292. valid up to

12/11/2018 (Expired) for operation of the Cornman effluent conveyance pipeline

project with various conditions mentioned therein, and you have applied for ((/\-

Renewal for the same.

AND WHEREAS during the inspection of CIDC on various dates under sectioll-23

of the Water Act by the authorized officer of the Hnard it hJS been noticed that:

I. GIDC is discharging effluent 500 to 600 rnt r away from sea, so proper dilution JS

per condition no. 5.4 may not be available nr discharge point. GIDC has bre.iched
condition nO.5.2 & 5.4 of CCA.

2. 4.5 KM offshore pipeline is presently choked and not in operation. Due to
choking of the 4.5 KM offshore pipeline, treated waste water of Dahej & Vilayat
industrial area is disposed near the sea shore by providing 600-meter offshore
pipeline as alternative arrangement arid presently not being disposed into deep
sea disposal point suggested by NIO.

3. There are leakages in GIDC drainage lines arid overflow from GIDC drainage
manholes in various sections of GIDC drainage system in Dahej & Vilayat
resulting accumulation of wastewater in storm water drain and in 10\.'1 laying
areas adjacent to storm water drain.

4. The overflowed wastewater reaches to estuary / sea through the natural drain,'
storm water drain. CIDe fails [0 tackle this issue.

Clean Gujarat Green Gujarat
ISO-9001-2008 & ISO-14001 - 2004 Certified Organisation
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S. Sludge deposition is observed at the GIDC Final Pumping Station (FPS) resulting
frequently chocking of Effluent disposal pipeline and decreasing capacity of the
FPS & disposal pipeline.

6. Pipeline from Pumping Statiori-C to the final pumping station Arnbetha for the
carrying of treated industrial wastewater were broken inside 5E2-1. Due to a
breakdown in the above said pipeline wastewater were mixes into the estuary
zone of the Narmada River via a natural canal. As per AR of sample collected
from pipeline leackage within within S£Z-1, COD: 615 rng/], NH3-N: 1'~9.3 mg /!
which is higher than norms. As per AR of sample collected from natural drain
leading to estuary zone of the Narmada River. COD: 868 mg/], NH3-N: 137.76
mg/I which is higher than norms.

7. In SEZ corridor, storm water" was mixing with industrial effluent due to
overflowing of manhole of pipeline carrying Glo( industrial effluent near SEZ
main road and road no.4. As per i\R of sample collected from open drain behind
5EZ - 1. (00: 400 mg/1. NH3-N: 150.92 mg /].

8. Water from storm water drain & natural drain was discharging into estuary of
.river narmada.

9. Opposite torrent power 33 !{V sub-station Industrial effluent was discharged
into storm water drain by pump installing at manhole of the GIDC drain. As pel-
AR of sample collected from storm water drain. (00: 1588 mg/l. NH3-N: 65.1
rng /L

10. Ponding of waste water is observed in 'low laying area due to overflow in the
GIDC manhole beside boundary of iv1/s Cr asim Industries Ltd. As per i\R of
sample collected from ponding of wastewater. COD: 543 mg/I. NH3-N: 14353
rngjl ..

11. As per Sample collected from final pumping station dated 06/01/20. COD: I 469
mg/1. NH3-N: 60.76 mgjl which is higher than norrns.

12.:\s per Sample collected from final pumping station dated 18/01/20. COD: 8'~7
mgjl. NH3-N: 195. J 6 mg/I which is higher than norms.

J 3. CIDe h.is not provided adequate storage 1c1cilitv to prevent dischzlrge or effluent
in estuary lone during emergency situation ld<c fdilure of pumps. leabge in
pipeline ete.

14. GlDe has not relocated manholes to prevent overflow of wastewater entering
into surface water drains/ storm water drains / surrounding area.

15. GIDC has not re-collected accumulated wastewater from surrounding area
16. GIDC has not strengthen pipeline infrastructure to convey effluent upto deep sea.
17. GID( has not provided permanent solution of storm water management
18. GIDC has not taken necessary steps to keep storm water drain dry during lean

period

AND WHEREAS the non-compliance as narrated above. observed in GIDC is
contributing to the pollution problem in Dahej area.

914



GPCB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARANBHAVAN

Sector-10-A, Gandhinagar 382 010
Phone (079)23222425

(079) 23232152
(079) 23232"156 .

www.gpcb.gov.in
Fax

Website

~NOER",THE CIRCUMSTANCES, as directed, J P. 8. Patel, Dy, Environment
Engineer, Gujarat Pollution Control board issue the direction under Section 33(A) of the
Water Act - 1974 as under:

1. To stop discharge of effluent from pipeline bid at 600-meter on offshore
as alternative arrangement

2 To discharge effluent 4.5 km mtr away from sea, so proper dilution as per
condition no. 5.4 of CCA may be available at discharge point.

3. To carry out maintenance of 1.5 KM offshore pipeline and solve problem
of choking of pipeline

4. To rectify and repair leakages in CIDC drainage lines
5. To stop overflow from GIDC drainage manholes in various sections of

GIDC drainage system in Dahej & Vilayat.
6. To take necessary steps to control overflowed wastewater reaches to

estuary / sea through the natural drain/ storm water drain.
7. To remove sludge deposition observed at the GIDC Final Pumping Station

(FPS).
B. To provide adequate storage facility to prevent discharge of effluent in

estuary zone during emergency situation like failure of pumps, leakage in
pipeline ete.

9. To relocate manholes to prevent overflow of wastewater entering into
surface water drains/ storm water drains / surrounding area.

10 To re-collect accumulated wastewater from surrounding area
11. To strengthen pipeline infrastructure to convey effluent upto deep sea.
12 To provide permanent solution of storm water management
13. To ta ke necessary steps to keep storm water drain dry during lean period
14. To submit action plan within 15 days for above non-compliances.

Ir: the above direction is not complied, you <Ire liable for prosecution under

Section 41(2) of the Water (Prevention and Control of Pollution) Act-1974 which

provides punishment with imprisonment for a term not less than one year and six

months and may extend to six years and with fine.

This letter is issued with the approval of the competent authority.

For and on behalf of

CujaratPollutioncon"iJiiird

(P. B. PATEL)

Dy. ENVIRONMENT ENGINEER

Clean Gujarat Green Gujarat
ISO-9001-2008 & rSO-14001 - 2004 Certified Organisation
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NO: GPCI3/0RCIl- I3/CCA-'1194(8) 11D-31 038/ Dated: 103/2020

Issued to:

~Dahej-Vi]ayat Pipeline Development Cell

Plot No: 13/ A, Dahej Pumping Station,

D<lhej-392130,

Tal: Vagra Dist: Bharuch.

COpy TO:
I. Vice Chairman & Managing Director,

Groc. Block No.-4, 2nd floor.
Udhyog Bhavan, Gandhinagar .for your infor mation and necessary action.

2. Gujarat Coastal Zone Management Authority
Block No: 14/8th FloOI-, New Sachivalaya,
Sector - lOA, Gandbinagar 1am directed to request you to take
ap pr op riate action against GIDC regarding discharge of effluent into estuary of
Narmada.

3. Regional Officer
Gujarat pollution Control Board.
Regional Office.
Bharuch To follow up for cornpliance of this direction & send IRjAR.
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinag·ar-382 010
Phone (019) 23226295
Fax (079) 23232156
Website: www.gpcb.gov.in

~,,.,,,
GPeB

BY R.P.A.D.

DIRECTJON UNDER SECTJON 33-}\ OF THE WATER (PREVENTION AND CONTROL

OF POLLUTION) ACT-1974 [HEREINAFTER REFERRED TO AS THE WATER ACT] AS

AMENDED FROM TIME TO TIME

WHEREAS you are Gujarat Industrial Development Corporation [Dahej-

Vilayat Pipeline Development Cell) are having effluent conveyance pipeline and use

for discharge of treated effluent into said marine outfall system at Plot No. 13/A, Dahej

pumping station GIDC Estate, Dahe], Dist: Bharuch.

AND WIIEREAS Gujarat Pollution Control Board has granted you consent under

the provisions of water Act-1974 by its Consent Order NO.AWI-! -60292, valid up to

12/11/201B (Expired) for operation of the Common effluent conveyance pipeline

project with various conditions mentioned therein, and yOll have applied for (CA-

Renewal for the same.

AND WHEREAS during the inspection of GlDC on various dates under section-23

of tile Water Act by the authorized officer ofthe Board it has been noticed that:

(I) GIDC has not submitted reply of the Direction given d.it ed 23/01/2020 till date
and not started any w~rl~ rclJtc:rJ to r erne di.u io n of chocked effluent disposal

pipeline.

(2) 4.5 KM offshore discharge line is still chocked and not working and treated

wastewater is' being disposed in tidal zone (near the sea coast) with the help of

600-meteroffshore pipeline instead ofNIO suggested deep dispo sa! point.

0) Heavy-sludge deposition is observed in Final Pumping station of Cf DC.

(4) ,Lpoking to the site condition, it seems that the overflowing of manholes is taking
place choking and leakages problem.

Clean Gll}ilrat Green GUJarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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(5) It is observed that this accumulation of wastewater is due to leakage & seepage
from GIDC drainage line and overflow from drainage manholes of this area.

(6) The site condition indicates that there is frequent overtlowing of wastewater from
these manholes leading to storm water drains of this area.

(7) During inspection, tinge greenish colored water / wastewater is observed
accumulated on-land near the area of GIDC manhole between M/s. Jubiliant
infrastructure and M/s. Crasim industries limited, vilayat. due to wastewater is
being overflow from the manhole provided on the said location and accumulation
in nearby area.

(8) During visit, it is observed that brownish colored waste water If;Clding into

estuarine zone of River Narmada.

(9) AR of Sample collected from Natural drain behind boundary wall of M/s OPAL is
higher than permissible limit, i.e. COD: 690 mg/l (Permissible limit: 250 mg/I).
NH3-N: 168.90 mg/I. (Permissible limit: SOrngjl)

(10) Due to leakage in water supply line of GIDC fresh water got mixed wit h effluent
which was in ponding due to previous leakages in effluent discharge line of GIDC.
After mixing with effluent it starred flowing into estuarine zone of River N;lrmClci;1

(I I) It is observed that there is accumulation/ ponding of brown col ourert wastewater

in low laying area in Dahej SEZ-l corridor outside OPaL peripheral boundary in
North, East & West side. /\!50, part of this accumulated wastewater is iL';lding to

River Narmada Estuary through natural drain and ultimately meeting to sea.

(12) Light brownish colour flow is observed in this storm water drain. On
investigation, it [s found that the overflow of wastewater from the GI DC drainage
manholes invarious sections of GIDC & SEZ (particularly beside Road ,} & Road 4
C in SEZ-1.,\~nd opposite M/s Meghm;:}ni Organics Uti (CIDe) near Mjs Univer sa!

Chemi:ais'in GIDC Dahej) is enters in this storm water drain resulting its
conrarn: nation.

(13) Ttle storm water drains beside Road 4 & Road 4 C in SEZ-1 near Mjs Meghmani

_:'Organic Ltd (SEZ) and Mjs Meghmani Unichem are observed filled with industrial
wastewater.
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinaga,r-382 010
Phone (079) 23226295
Fax (079) 23232156
Website: www.gpcb.gov.in

(14) Due to drainage manholes overflow in this area, the storm water drains of this

area is filled with Industrial w f v« and it also reaching to afor-esaid GIDC storm
water drain leading to estuary of River Narmada/sea. The overflow of these
manholes entering to the storm water drain of this area and resulting ponding of
wastewater in the surrounding storm water drain.

(15) It is observed that there is mostly domestic wastewater now along with

contamination of industrial wastewater in this natural drain which is ultimately

accumulated on low laying open land near M/s Khaitan Fertilizers and S~lt farms
and making ponding of wastewater.

(J 6) As pel- JR dated 20/04/?O.20, An of Sample collected from Final pumping station
Ambetha, Pumping Station A & C is higher than permissible limit i.e. COD: 524
mg/I, lSl1 mg/I & 1482 mg/I (Permissible limit: 250 mg/I) and NH3-N: 99.51
mg/l & 81.98 mg/L (Permissible limit: 50 mg/I) .

( 17) /\s per IR dated 24/04/2020, AR of Sample collected from Final pumping station

Ambetha, Pumping Station A & C is higher than permissible limit i.e. COD: 86:1
mg/I& 896 mg/I (Permissible limit: 2')0 mg/I) and NI-!3-N: 62.72 mg/! & 6524
mg/L (Permissible limit: 50 mg/I)

(18) As per IR dated 28/04/2020, /\R of Sample collected from Final pumping station

Ambetha. Pumping Station A & C is higher than permissible limit i.e. COD: 763
rng/l. 2330 mg/I & 202L~ mg/I (Permissible limit: 250 mg/l) and NIU·N 89.94
mg/l &52.36 mg/1. (Permissible limit: 50 mg/l)

( 19) As per IR dated 05/051?0~O, AR of Sample collected from Final pumping station
Amberha is higher than permissible limit i.e. COO: 347 mgjl(Pcrmissible limit
250 mgjl).

AND WHEREAS the non-compliance as narrated above, observed in GlDC is
• contributing to the ~ollution problem in Dahej area.

\\:
r\ \.

UNDER,'5HE CIRCUMSTANCES, as directed, I P. £1. Patel, Dy. Environment
Engineer, Guja~at Pollution Control board issue the direction under Section 33(1\) of the,~
Water Act .:: 1974 as under:

"

Clean GHJarat Green CUJMat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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I. To submit compliance report of the Direction given dated 23/0312020 and time

bound action plant for remediation of chocked effluent disposal pipeline.

2. To stop discharge of effluent in tidal zone (near the sea coast).

3. To provide sludge removal mechanism and remove heavy sludge deposition

observed in Final Pumping station of (II DC.

4. To stop overflowing or manholes which is taking place due to choking and

leakages problem.

5. To collect and dispose accumulated wastewater which is due to leakage & seepage

from GIDC drainage line and overflow from drainage manholes of this area.. . ~

IF the above direction is not complied. you are liable for prosecution under

Section 41(2) of the Water (Prevention and Control of Pollution) Act-1974 which

provides punishment with imprisonment for a term not less than one year and six

months and may extend to six year-s and with fine.

This letter is issued with the approval of the competent authority.

For and on be half of

Cujarat Pollution co~anl

fP. B. PATEL)

• Dy. ENVIRONMENT ENGINEER

NO: GPCB/BRCH-B/CCN 1194(8) /10-31 038/ Dated: /0312020

Issued to:

~utive Engineer

GIDC Dahej-Vilayat Pipeline Development Cell

Plot N<;>::).3/A, Dahej Pumping Station.
'-.'''-

Dah,ej:"392130,

Tal. Vagra Dist: Bharuch.
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 O-A,· Gandhinagar-.382 010
Phone (079) 23226295
Fax (079) 23232156
Website: www.gpcb.gov.in

~
~

~ fOY

GPCB

COPY TO:
1. Vice Chairman & Managing Director,

Cujarat Industrial Development Corporation,
Block No.-4, 2nd floor,
Uclhyog Shavano Gandhinagar. for your information and necessary action.

2. Superintending Engineer
Cujarat Industrial Development Corporation,
Narmada Commercial Complex,
2nd floor, Panchbatti, Bharuch .for your information

3. Gujarat Coastal Zone Management Authority
Block No: 14/8th Floor-New Sachivalaya.
Sector - lOA, Caridhinagar.i. .. .I am directed to request you to take
appropriate action against GIDC regarding discharge of effluent into estuary of
Narmada.

4. Regional Officer
Cujurat pollution Control Board.
Regional Office.
Bharur h To follow lip for compliance of this direction & send II~/AR.

For and on behalf of
Gujarat Pollution Control Board

@fdi1
(P. £3. P 1\ TEL)

Dy. ENVIRONMENT ENGINEER

Clean Gqiarat Green GUJarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhi nagar-382 010
Phone (079) 23226295
Fax (079) 23232156
Website: www.gpcb.gov.in

BYR.P.A.D.
DIRECTION UNDER SECTION 33-A OF THE WATER (PREVENTION AND CONTROL
OF POLLUTION) ACT-1974 [HEREINAFTER REFERRED TO AS THE WATER ACT] AS
AMENDED FROM TIME TO TIME

WH EREAS you are Gujarat Industrial Development Corporation [Dahej-
Vilayat Pipeline Development Cell) are having effluent conveyance pipeline and use
for discharge of treated effluent into said marine outfall system at Plot No. 13/ A, Dahej
pumping station GIDC Estate, Dahei, Dist: Bharuch.

AND WHEREAS Gujarat Pollution Control Board has granted you consent under
the provisions of water Act-1974 by its Consent Order No.AWH -60292, valid up to
12/11/2018 (Expired) for operation of the Common effluent conveyance pipeline
project with various conditions mentioned therein, and you have applied for CCA-
Renewal for the same.

AND WHEREAS during the inspection of GIDC on various dates under section-23
of the Water Act by the authorized officer of the Board, non-compliance are observed
which contributing to the pollution problem in Dahej area.

AND WHEREAS GIDC has submitted compliance report of direction issued under
the Water act 1974 vide letter dated 23/03/2020 & 27/05/2020 and mentioned that it
will take at least 2.5 years to complete the project.

UNDER THE CIRCUMSTANCES. as directed, I P. B. Patel, Dy. Environment
Engineer. Gujarat Pollution Control board issue the direction under Section 33(A) of the
Water Act - 1974 as under:

(1) To stop discharge of effluent from pipeline laid at 600-meter on offshore as
alternative arrangement.

(2) To discharge effluent 4.5 km mtr away from sea, so proper dilution as per
condition no. 5.4 of CCA may be available at discharge point.

(3) To carry out maintenance of 4.5 KM offshore pipeline and solve problem of
choking of pipeline'.

(4) To remove sludge deposition observed at the GIDC Final Pumping Station (FPS).
(5) To provide adequate storage facility to prevent discharge of effluent in estuary

~ zone during emergency situation like failure of pumps, leakage in pipeline ete.

Clean GUJarat Green GUJarat
ISO'- 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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(6) To relocate manholes to prevent overflow of wastewater entering into surface
water drains/ storm water drains / surrounding area.

(7) To provide permanent solution of storm water management.
(8) To take necessary steps to keep storm water drain dry during lean period.

IF the above direction is not complied, you are liable for prosecution under
Section 41(2) of the Water (Prevention and Control of Pollution) Act-1974 which
provides punishment with imprisonment for a term not less than one year and six
months and may extend to six years and with fine.

This letter is issued with the approval of the competent authority.
For and on behalf of

Gujarat Pollution Control Board(3WS
NO; GPCB/BRClI-B/CCA-1194(8) 11D-310381

(P. B. PATEL)

Dy. ENVIRONMENT ENGINEER

Dated: 10812020

~to:
GIDC Dahej-Vilayat Pipeline Development Cell
Plot No: 13/ A, Dahej Pumping Station,
Dahej-392130,
Tal: Vagra Dist: Bharuch.

COpy TO:
1. Vice Chairman & Managing Director,

CIOC, Block NO.-4, 2nd floor,
Udhyog Bhavan. Candhinagar. .for your information and necessary action.

2. Gujarat Coastal Zone Management Authority
Block No: 14/8th Floor, New Sachivalaya,
Sector - IDA, Gandhinagar 1 am directed to request you to take
appropriate action against GIDC regarding discharge of effluent into estuary of
Narmada.

3. Regional Officer
Gtljarat pollution Control Board,
Regional Office,
Bharuch To follow up for compliance of this direction & send IR/ AR.

o
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~~~~~~-~ \~~ I?'.~_. q--3~v
Gujarat Pollution Control Boa~

C-1/119/3, GIDC, Phase-II, Narmadanagar, BHARUCH-392 015. Phone: (02642) 246333
Email: ro-gpcb-bh3r@gujarat.gov.in Web site: www.gpcb.gujarat.gov.in

----------~-.~~
No. : GPCB/RO~BRCH/T-268(B)/ 3l, ;J:>/2020

To,
Shri Ashok Chauh
(no & US,Te ica Cell)
Forest an nvironrnent Department
310ck 0.: 14/8,5achivalay'y dhinagar-38201O

Subject: Visit report of the site visit of GIDC Oahej-Vilavat Effluent Disposal Pipeline at Disposal
Point,Dahej Carried out by the District Level CRZ Committee, Bharuch

Respected Sir,
In Connection to the above subject, site visit of GIDC Dahej-Vilayat Effluent Disposal Pipeline at

Disposal Point Dahej is Carried out by the District level CRZ Committee, Bharuch on 27/05/2020 with
referance to your email dated: 20jOSj2020.The Site visit report is enclosed here with for your further
necessary action please.

Thanking you,

YOU"~

(F.M. Mocii)

Member Secretary, District level CRZ
Committee and Regional Officer,GPCB-Bharuch

Fnclosur e: As Ahove
Copy to~ember Secretary,Gujarat Pollution Control Board,Paryavravan Bhavan,Sector 10-

A,GJnrlhlnagar For your Information
2) Chairman, District CHZ Committee and Collector, Collector office,Bharuch .

For your Information
3) Shri Ashok Dhodi,Executive Engineer(Water Supply and Drainage),Gujarat Industrial

Development Corpor ation.J" Floor,Narmada Commercial complex,Panchbatti,Bharuch ..
For your Information

4) Shri M.H. Kathwadiya,IIFO,Bharuch For your Information
5) Smt. Minaxiben Mehta.I/C Supritendant,Fisheries Department,Multi Storage

Building,Ground Floor,Behind Collector Office,Bharuch For your Information
6) Shri Pravinbhai Machhi,Representive of Machhimar community.Village : Bhadbhut.Dahej

Road.Dist : Bharuch For your Information

7) Shri Dhansukhbhai Carpentar,Ram Nagar Societv.Hansot.Dist : Bharuch For YOLOr

Information

8) Shri MA. Hania,President Dahej Industrial Association, Plot 1'10.715/01, Nr. GoaiITI, CJ~p

Expanded Polymer Chemical Zone, Dahej, Bharuch - Dahej Road Gujarat 392130 [ o r y:·.:I~

Information

9) Dr. Mahesh Vashi,President Vilayat Industrial Association,Co!ourtex Industries Ltd.,Plot No. :
3/ A,GIDC Viiayat,Ta. : Vagra,Bharuch For your Information
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Visit report of the sitt! vi!>il of GIDC Dahej -Vilayat Effluent disposal Pipeline ~t

Disposal Point, Oahej'carrled out the District level CRZ Committee, Bharuch

An ernail dated 20.05.2020 received from the Forests & Environment Department, Government

of Gujilrilt regarding violation of the provisions of the CRZ Notification in the matter uf

r epr esent ation/ cornplnint of Shri M5H Sheikh, BWRC, Olpad, Dist- Surat.

Shri MSH Sheikh has raised various environmental issues pertaining to Oahej- Vilayat Effluent

Oispo,,;d Pipeline inc luding violation of the provisions of CRZ Notification. The Matter was

discus-.ed with the Collector & District Magistrate, 8haruch & the Chairman of the District level

CRZ Committee and it was decided to carry out site inspection by the members of the District

lev;:! rRZ committee in the matter and accordingly site visit is carried out on 27.05.2020

by tht' luiluwing Committee members and other officials & stake holders:

1. Shri f'. M. Modi, Regionai Officer, GPCG, Bharuch.

2. Shri Ashok Dhodi, Executive Engineer (vVater Supply & Drainage), GIOC. Bharuch.

3 Shrifv1.H. I\ilthwadiya, RFO. 8haruch

<1 \rm fvlin,)xihpil Meht;). IIC Superintendent, lishe rte s Department, Bh ar ur.h

') Shri Prct ...inbh ai Machhi Repr es ent ativc of Machhimar Community

(; Shrl Chaf1sukhbhal Car pcnt cr. Repre se or at ive of Machhimar Community

Shn r,,1.A H;lJli;]. Pres.dent Dahej ;ndu~trie,> Associauon

S Dr. l\1<ihe~h Vashi, Pr esrdent. vilavot tndustrie s Association

~I Shrl Sun" Gh,ltt. Secr ct arv. (i;1hC) indu str ie s As sociat ion

W. Shn R.D Rhrigora, Et (eiectrlcal & Mech;1nicJI) GIOC, !Jhilruch

1 I SIOII B D Pra'>dd. DEE, GPCB, Bh ar uch

t2. Shri Jir,nesh Prajapati. DE IDr,)lnage), (jiOC, Bh ar ur h

1.). ~hrl v l< Par el. AEE, GP(R, Gr.,lruch

I he 4.5 K~/l offshore e Hlueot disposal pipeline laid down by GIOC as suggested by NIO

for deep sea discharge of treated wastewater Industrial units of Oahej- Vilayat ar ea is

dlOked 3nd or esentiv not .n op eration

" nue to chokmg of 4.5 Kr;l offshore discharge pipeline, GIDC has laid down In offshore

discharge pipuline up to 600 meter fr on: the se,l coast as alternative arrangement and

treated wastewater of the industries is presently discharged at 600 meter from the sea

coast through this altcrn ar e pipeline GIDC has also installed another 600 meter
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offshore dischrtrge pipeline as standby of the first 600 meter offshore discharge

pipeline.

• The disposal point of the above mentioned 600 meter offshore discharge pipeline is

loc.ated in CRZ -Lb i.e. located between HTL and LTL.

• During inspection, there is low tide and there is no sea water at the disposal point.

• During inspection, there is no discharge of wastewater through the disposal pipeline

since presently GIPC final pumping station is not being operated continuously due to

lesser no. of industries operation & operation of industries operated at lower capacities

due to Covid·19 lock down & labour problem.

• It is informed by the representative of Machhirnar Community that there Hilsa fish

breeding ground is very near to the GIDC effluent disposal point. in this regar d. the

Fisheries OHicer present during inspection informed that there is fish like hils a. tor tor,

M. rojanbargi and jinga species breeding ground IS located in up <t re.irn of river

Narmada estuarv at about 1 krn from the presently GIOC effluent dispo sa! point ii e. 600

meter offshore effluent pipeline disposal point). It i~ Informed by the Fi~herles Officer

th at there is possibility of affecting the above mention fish breeding ground clue to

discharge of effluent from GIDC 600 meter off shore pipeline. The fishelie,> officer also

informed that such fish species should be protected as per clause 6(8) (f) mentioned in

the Notification dated 15/08/2003 of Port & Fisheries Department, G,JrldhinJg,H

• There is no mangrove observed in nearby of the GIDC 600 m e t er off<,hore effluent

disposal pipeline. The nearest mangrove location ;, C1t f)ilhej old bano,H "Hl'J lo cat ed at

distance of about 7 KM from the GIDC 600 meter off shore effluent disposal point il~,

informed by the RFO. No any eco-s ensinve area is in nearby of thi:, dispo sal po.nt.

• The action taken and proposed act.on by the GIDC III the matter submitted by tht· G:DC

representative ,$ attached herewith.

Conclusion:

1. The 4.5 KM offshore effluent dispos al pipeline laid down by GIDC as suggested by NIO

for deep sea discharge of treated was tewat er industrial units of Daher- \/d.lY,lt area's

choked and no! in operation since long. Presently effluent discharged through 600

meter off shore pipeline as alternate arrangement made by the GIDC, which disposal

point is in between HTL & LTL i.e. located in CRZ lb ar ea and hence, there I'>violauon of

CRZ Notification 2011.

2. There is no Hilsa fish breeding ground near the disposal point of the GIDC. GOO meter

offshore effluent disposal pipeline However, there is fish like htlsil, tor tor. 1'v1.
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rojanb argi and jinga species breeding ground is located in up stream of river Narmada

estuary 1 KM awCi.V from the pr esentlv GIDC effluent disposal point and there is

possibilitv of impact on hilsa fish breeding due to disposal of effluent through 600 meter

off shore pipe line, Such fish species should be protected as per clause 6(8) (f)

mentioned in the Notification dated 15/08/2003 of Port & Fisheries Department.

Gandhinagar.

3. There are no mangroves or ecologically sensitive area is observed in nearby of the

disposal point.

i Signature I
I fI¥Y~

i_... , L-.~-
2. ' Shri Ashok Dhodi,. Executive Engineer (Water Supply & Drainage), GIDC i

fI Bharuch. i

-3-. -r-~ -sh-,iMH Kathw.diy a ,RFD. D.he, I;'\f\<9i~~'--- m. »:
4. Smt Minnxiben Mehta, -I/C Supritendent. FI~h~~ies-D~partm~-;;t, Bha;uch

Sr.

No
Name of th~ impeding memb.er I official

1. I Shri F. M. Modi, Regional Officer, GPeB, Bharuch

. __ ._.-._. ---- ..•----------
S Shri Pravinbhai Machhi, Representative of Machhimar Community

6. i Shri Ohansukhbhai Carpenter. Representative of Machhimar Community

I
7. : Shri M.A. Hania, President, Dahej Industries Association

8. Dr. Mahesh Vashi, President. Vilayat Industries Association

9. Shri Sunil Bhatt, Secretary, Dahej Industries Association

10. Sh n RO Bh agor a , EE (electrical & Mechanical) GIOC, Bharuch

11. Shri B D Prasad, DEE, GPCB. Bhar uch

12. Shri Jignesh Prajapati. DE (Drainage], GIDC, Bharuch
.?-,. (j:\.\

----------,--.~---'----,~l-.~r:'-~--
___ L- _

B. Shri V K Patel, AEE. GPCB, Bharuch
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Photographs of Site Visit of GIDC Dahej by District level (RZ
Committee

-
-
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Photographs of Site Visit of GIDC Dahei by District level CRZ
Committee
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No. Nc: ENV-J(}-2U20-91-T

11f'."1{'1 ~

Dr. Rajiv Kumar Gupta IAS

Additional Chief Secretary

.Government of Gujarat
Forest and Environment Department
Block No. 14. Bth, Floor, Sardar Bhavan,
Sachivalaya, Gandhinagar - 382 010
Tel.: +91-79-23251051,23251053
Fax: +91-79-23252156
E-mail: :;;edetJ@gujarat.gov.in

Dole: July, 2Ft
, 2020

Directions under section 5 of the Environment (P"otection) Act, 1986.

Whereas the 1\.1ini:-;1:Y of F nvironmcnt and Forests. Government of India has issued Coastal
Rcgulatio» Zone (CRJ) NOlitic"t'on, 2011 under the provisions of the Environment (Protec.ion)
Act. ; 986

AND Whereas the provisions of the CR2 Notification. 20 II are ::1150applicable 111 the State of
G ujarat.

AND Whereas as P':I" the provisipns or' the CRZ Notification 20 I I, MOEF & CC (~ovi of India
has issued Environrnen: Clearance vide tetter dt. 2C)/o4/2005 :'01 laying of the effluent disposal
pipeline for disposal 0; treated efflucnr t",orn (;IOC industrr.r] estate of v ilayat and Dahcj. OiSL
Bbaruch with subject !{J conditions,

ANO Whcreas cornpia ints received from Shri MSII Shaikh. Brak ish Water Research Centre,
OIP:1d, Dist Sural re~:arding violation 01 CRZ notification, through Ministr , at" Environment.
Forest '.lIld Climate Change, Govcrnrnent or India vide letter dt. 11105/2020 and from Prv10 vide
letter lit, 17;()~i:0:20

\:'IID \Vht:'ITas vour prujL'lt :In::l vv.r- \i'dlcd b) District level C[\/ committee 01' [)i..,triet
Uh,!lllcil (Ill 27'0,'::2U20, .\5 per commiucc report cIS k m or'lshme effluent d.sposal pipeline bid
dO\\i\ by C;II)(' :is :-:lJ~~~cs(cd bv NIO 1'01 deep <ca diseh(lr~:c 01' treated \\85t( water industria] llnits

or [)(llkj-VilZlyai :\1-'::1 i~:choked .u id not ill operation since iGII~ and prescut ly effluent discharge
through 600 meter oil shore pipeline :1<.;al:uPilti\t: aITdll~I:I-J"lill made by CIOC. which disposal
PC)I[li I::; in between II fL & 1.1'1 i.e luc)[ed in CR/-J I) ,lIe;\ (,i~d hence :J1':1"<.' is \i{lla;i,~n III CRl
Noti t'lcatillrl-:2l1 II

AJ'\J) Whereas Gj[)(' has IWI obtained CR7. CIc,tr:1I1Ce umlu \,i>./i\iotilicllioll-7011 tur :<tid .Iown

;\Itcrnatlvt' pipe line

..\~D \Vht'!""l':)s, II1C/(..' is IJ:,it iike: !libJ, tor ior. ~\l ~Pjd;lb;l!~:i ;)';djing.~' ~rCC!CS hi~ecling t;rCllllci IS

jOC;HL'·J in U~) SICI."(I£1 Ill' ri vvr ~~,II mada CStL:ill\ I (I k m J\\,>\ noru the rrCs~n(IJ CiIDC ei'ilu;:l1(

dispos:d pain; and there h possibiii.v of impact OJi itiisa iish i,rc,:ding dtlc to ellS!,I)::;:)1 of diluent
thm~jgh 60;) meter of!' shore pipeline ,~uch species should i1C protected (1:; per douse 6(1): (I)
mentioned in the: "1o;i Iic.uior, daled 15i03i200:) 0'- port & f' i",I:(lies Department. Gandhinagur.

NO\V, in ':in\- or the above and the I:ICI ;1'. r,,::pl)rtcJ h\ tl.c r:)I'es!S Dl"iJi.rtlf-:~ni, )'011 are ilCi't;:))'

directed to:

" Stop effluent discharge lilj'llugh 6("1\)rueter o lf shore pipelines ,,\'hich disposat point is
in bCl\\~CJI l lTl & I.TI, i.e IOC,HCd in CIZl-IU

•• Sl:ln operation of pld 4,5 kill offshore ,Jllucnt ,~!::;pOS3j pipeline :11,<.1 dixposc treated
wutcr in 1(' deep sed :15 sllggcstcJ by NIO

~ To S~lb!nll detai l time bound action plall fUI' ccrrc~'ri\'c actions required within 15 davs
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Failing to comply with the directions issued hereinabove will artract the provisions of the
Environment (Protection) Act, 1986, and compel this Department to direct the concerned
authorities to disconnect supply of electricity and water supply to industrial units which are
member of this pipeline project and discharging their industrial effluent through this
pipeline. further to this an action taken report for compliance of above directioris is required
to he submitted to this Department immediately.

»>ca'
.r: -~

[Dr. Rajiv Kumar Gupta IAS]
Additional Chief Secretary

To,
Vice Chairm Managing Director,
Gujarat I ustrial Development Corporation,
Bloc 0.4, 2nd floor, Udhyog Bhavan,

~cJhjnagar.

Copy To:

I. Dr. M.D. Modiya. JJ\S
Collector,
Collector Office.
Bharuch _ With a request to take immediate necessary action and ensure that no CRZ
violations are taken in the matter.

/. Member Secretarv .
~ Gujarat Pollution-Control Board:

Paryavaran Bhavan. Sector-lOA
Gandhinagar
- To take necessary immediate action and ensure that there should not be any

violations of CRZ Notification 2011.

3. Shri Falgun IvJodj,
Regional Officer & ivlS DLC Committee
Gujarat Pol lution Contrul Board,
C-Ill 19/.3. eilDe. Phase-H. Narmada nagar,
8haruch-3920 15.
- To take necessary immediate action and ensure that there should not be any

violations or CRI. NOli Iicat ion 20 I I.

4. Shri Anant Kumar. Section officer.
Prime Minister's Office,
New Delhi For information w.r.to your letter No. PMOPG1D12020/0079357.

5. Dr. Saranya P, Joint Director (CRZ),
Ministry of Environment. Forest and Climate Change, Indira Paryavaran Bhavan . Jor Gagh
Road. New Delhi-I l 0003 .... for information w.r.to your letter No. r.No. 19-11/20 19-1A.lll
dated. Illh May. 2020.

--[S.M. Saiyad, IFS ]
Director ( Environment ) &
Additional Chief Secretary

931



)-

GUJARAT INDUSTRIAL DEVELOPMENT CORPORATION

GUJARAT INDUSTRIAL
DEVELOPMEPU C:ORPoRAfloN

(A Govt. of Gujarat Undertaking)
Office of the Executive Engineer (WID)
151& 2ndFloor, Narmada Commercial Complex,
Station Road, Panchbatti, Bharuch - 392 00 I
PH : 2'12'132/244184 FAX:(02642)241902
Email: xen-brc(~!.gidcg\J.iarat.org

No. GIDC/BRH/EE/WO/492 09-06-2020

;f6.
V Dy Environment Engineer,

Gujarat Pollution Control Board,
Paryavaran Bhavan,
Sector 10-A,
Gandhi nagar.

1 D Jut, 1020
r\\ I~------~-------------

""2.2.10 i
Sub : Compliance of GPCB notice dated 23-03-2020 regarding Prevention of chemical

pollution in coast of Dahcj and protect the Gulf of Cambay. Narmada Estuary and
fisheries.

Ref: your notice no. 558467 dared 23/03/2020

Dear Sir,

With reference to the above, this office has received notice related to various points. The
compliance of the notice is as below.

~

-.------ ~ --
Sr . Points / Remark"
0/0 I

- r---~-- ----- -- -.--
I : To stop discharge of effluent Irorn

l ! pipeline laid at 600-rneter on
_ __;_offshore ~IS altemative_~E!~~~.!11ent.
I / I '1- di h '1 - k, _ I 0 ISC urge ett uent 4.) .rn rntr
'I ! away from sea, so proper dilution asI per condition no. SA 01" CC:\ may be
1 available at discharge point.

Compliance l
. ._--!

GIDC had commissioned 4.5 km of 1000 rnrn I

dia CS offshore pipeline in the year :2006-07. I

Due to huge scaling in the pipeline and diffusers!
were buried more than 3 meter in sea bed Thus, i
the effluent could not discharge in deep sea. In
this situation, GIOe had bid two row of 600
mrn dia MS pipeline up to 600 meter. GlDC has
planned to lay new offshore pipeline with
diffusers for which consultant has been
appointed and estimates are prepares but it will

. take at least 2.5 years to complete the said work.
To carr-y-o-u-t-m-aJ.-'--·n-t-e-n-an-c-e-o-f-4-.S-k-n-l! As per compliance of point no 1; and it is not

: offshore pipeline and solve problem I possible to repair diffusers and removal ofI of choking of pipeline. scaling in offshore pipeline. Hence, it is
required to lay new offshore pipeline and it will i
take at least 2.5 years to complete the said work. !

leakages 111 Leakages were attended and at present there is :
I no leakage found in effluent collection and I
I conveyance pipeline I

3

I
~ To rectity and repair
I ! GIDC drainage lines.
. I
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Sr
No

To remove sludge deposition
observed at the GIDC final pumping
station (FPS).

Points / Remarks Compliance

This is continuous process for maintenance of
underground drainage line and manhole. GIDC
has awarded the M&R of underground drainage
work to the agency. At present there In no

I--_+ ._._ .. ---:-+o~verflow found from drainage manholes.
6 To take necessary s.teps to control \Vhene.ver any leakage ! breakdown took

overflowed wastewater reaches to placed, the discharge of member industries
estuary! sea through the natural were stopped and immediate actions are taken
drain! storm water drain. for repairing. The accumulated effluent pumped

in to nearby manhole chamber to avoid drain in
estuary / sea.

5 To stop overflow from G1DC
drainage manholes III varIOUS
sections ofGlDC drainage system in
Dahej & Vilayat.

7 GIDC has invited the tender for the work of
Construction of Sludge Drying bed at FPS ;
which is under approval stage. After receiving I

the approval. work will be completed within six
months

8

12

13

To provide permanent solution
storm water management.
To take nccessarv steps to keep
storm water drain drv durinz lean

J - ~I period.
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Sr Points / Remarks . Compliance
No

, -------
months. The work uf construction of two
numbers uf sump with pump house is under
progress which will be completed within six
months.
After completion of the above works, all
drainage connection will be released above the

.. ground level so that' overflowing of manholes
can be avoided.

14 To submit action plan within 15 Please consider compliance of point no 1 to 13.
I

L days for above non-compliances.

Tanking you,

Yours truly,

Executiigineer (WID),
GJDC, Bharuch.

Copy swr to:
1. The Chief Engineer, GIDC. Gandhinagar for information please.
2. The SE (CG); GIDC, Bharuch for information please.
3. The EE (PH), GIDC, Gandhinagar for information and with reference to his email dated

09-06-2020.
4. The EE (M&E), GIDC, Bharuch for information and necessary action please.
5. The RO, GPCB, Bharuch for information please.

Copy to : DEE (Drg), GIDC, Bharuch for information.
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GU..JARAT INDUSTRIAL
OEVElOPMEHT CORPORATION

(A Govt. of Gujarat Undertaking)
Office of the Executive Engineer (WID)
jSl& 2ndFloor, Narmada Commercial Complex,
Station Road, Panchbatti, Bharuch - 392 00]
PH : 242432/244184 FAX:(02642)241902
Email: xen-brc@gidcgujarat.org

GUJARAT INDUSTRIAL DEVELOPMENT CORPORATION

No. GIDCjBRHjEEjWDj557 Date: 24-06-2020

~ Environment Engineer ,
Gujarat Pollution Control Board,
Paryavaran Bhavan,
Sector lO-A,
Gandhinagar.

Sub: Compliance of GPCB notice dated 27-05-2020.

Ref: your notice no. 560574 dated 27/05/2020

Dear Sir"

With reference to the above, this office has received notice related to various
points. The compliance of the notice is as below.

i~. r Points / Remark~'-----'I 'Compliance '··.."i
i ~o_ 'f~o sUbmit" com-ploance report Ort-Th;:-'--~~;"Pfiance . report -'--::;;~s'!
, . the Direction given dated submitted vide this office Jetter no I

123/03/2020 and time bound GIDC/Bl~Hj EE/\VD/492 dated;
; action plant for remediation of 09,06-2020 arid uploaded on xgn :
chocked effluent disposal portal.

__ ~ lin c . . ...j

~

- To stop discharge of effluent in .
tidal zone near the sea coast). :

3 To provide sludge rem~~~i1GIDC h~s invited the tender for the'
I mechanism and remove heavy wor k of Construction of Sludge
I sludge deposition observed in Drying bed at FPS which is under

I
; . . Final Pumping Station of GIDC. approval stage. After receiving the i

I approval, work will be completed:
I within six months. I

f--4-+-I-T~stoP overflowing ofmanh~~- Th~~-~';ntinuous process '-f~;:-'I
I which is taking place due to maintenance of under grou nd ]

Iichocking and leakages problem. drainage line and manhole. GIDC I
has awarded the M&R of
underground drainage wor k to the
agency. At present there is. no
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overflow found from drainage
manholes ..

5 To collect and dispose Whenever any leakage j
accumulated wastewater which breakdown took plfJ(;t::d, the
is due to leakage & seepage from d'iscb arge of member industries
CIDe drainage line and overflow were stopped and immediate
from drainage manholes of this actions are taken for repairing. The
area. accumulated effluent pumped in to

"- nearby manhole chamber to avoid

- I drain in estuary j sea.

Moreover, the work of monitoring of liquid in Dahej PCPIR area has been
awarded to Mj s Unistar Environment and Research Labs Pvt Ltd. As per the
directive received from RO office, OPCB, Bharuch that whenever sample of
effluent seems abnormal, then monitoring agency shall call GPCS officials
immediately. Accordingly instructions are followed. It is to also state that the
monthly liquid monitoring reports are submitting to Regional Officer, GPCB,
Bharuch. Hence, it is requested to take actions against defaulter units.

Tanking you,

Yours truly,

Cfi-
Executiv~ Engineer (WI DJ,
GIDC, Bharuch.

Copy BWT to :
1. The Chief Engineer, OIDC, Gandhinagar for information please.
2. The SE (CG), GIDC, Bharuch for information please.
3. The EE (PH), OIDC, Oandhinagar for information please.
4. The EE (M&E), OIDC, Bha ruch for information.
5. The RO, OPCB, Bharuch for information and necessary action please.

Copy to : DEE (Drg), GIDC, Bhar uch for information and necessary action
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GUJ.ARA T INDUSTRIAL DEVELQPMENT CORPORATION

GUJARAT INDUSTt:IIAL
DEVELOPMENT CORPORATION

(A Govt. of Gujarat Undertaking)
Office of the Executive Engineer (WID)
1st& 2ndFloor, Narmada Commercial Complex,
Station Road, Panchbatti, Bharuch - 392 001
PH: 242432/244184 FAX:(02642)241902
Email: xen-brc@gidcgujarat.org

No. GIDC/BRH/EE/WD/872 Date: 26-08-2020

To,
Dy Environment Engineer,
Gujarat Pollution Control Board,
Paryavaran Bhavan,
Sector IO-A,
Gandhinagar .

.r

Sub: Compliance of GPCB notice dated 14-08-2020.

Ref: your notice no. 565862 dated 14-08-2020

Dear Sir,

With reference to the above, this office has received notice related to various points.
The compliance of the notice is as below.

1

Points I Remarks I Compliance I
To stop discharge of effluent fromtrt' is to submit thatGIDC ha. -~ele-ase'd-l
pipeline laid at 600-meter on 79 nos of drainage connections as per I

offshore as alternative arrangement. NOC/CTE/CCA of GPCB. You are well
aware that Gujarat Govt. has
developed PCPIR in Dahej. If we stop

I the discharge of effluent from pipeline
I laid at 600 meter on offshore, the I
above stated 79 nos of industries and
its allied industries will be shutdown.
GIDC has already complied to lay new
pipeline with diffusers vide this office
letter no 492 dated 09-06-2020. It is
requested to accept compliance
submitted by this office and not to take
any harsh action to stop the discharge
of effluent.

Sr
No

2 To discharge effluent 4.5 km mtr GIDC has planned to lay new offshore I
away froI? sea, so proper dilution as I pipeline with diff~sers f~'r whic~ i
per condition no. 5.4 of CCAmay be consultant has been appointed and. I
available at discharge point. estimates are prepared. The project is I

under approval. I
To carry out maintenance of 4.5 krn It is to submit that the maintenance is
offshore pipeline and solve problem I not possible as pipeline is fully I
of choking of pipeline. _ chocked. Hence, GIDC has planned to

3
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"
for which consultant has been
appointed and estimates are prepared.

i The project is under approval.
4 To remove sludge deposition I GIDC has invited the tender for the work of

observed at the GIDC Final Pumping' Construction of Sludge Drying bed at FPS
Station (FPS). which.wasrejecteddue to single bidder.Now,

the tender has been re-invited. After
finalizationof agency,work will be.completed
within six months.

5 To provide adequate storage facility,' GIDe has plannedto shiftFPS at Plot no-Z/93,
to prevent discharge of effluent in SEZ-II.The masterconsultantis appointedfor
estuary zone during emergency I designing of guard pond, pump house and

, ~ situation like failure of pumps, effluentconveyancesystem.The project ish- leakage in pipeline etc. under approval.
I 6 I To relocate manholes to prevent GIDe has awardedthe workof Constructionof
i overflow of wastewater entering into ESR, sump and pump house with conveyance I

! surface water drains/ storm water main in SEZarea. The workwill be completed

I drains/ surrounding ~ea. by end ofjune-2021. The workof construction
. of two numbers of sump with pump house at

chemicalzone is under progresswhich will be
completedby end of March-202l.
After completion of the above works, all
drainageconnectionwill be released'abovethe
ground level so that overflowingof manholes
can be avoided.

7 To provide permanent solution of After completion of works mentioned
storm water management. m point no. 6, all connections will

8 To take necessary steps to keep release above the ground level and

I
storm water drain dry during lean existing manholes will filled up with

I I perio..d. soilj concrete. Hence, effluent will not
~ . ,~J)e drained in SWD.

Tanking you,

Yours trul. "

G)
Executiv~gineer (WjD),
GIDC, Bharuch.

Copy swr to:
1. The Chief Engineer, GIDC, Gandhinagar for information please.
2. The SE (CG), GIDC, Bharuch for information please.
3. The EE (PH), GIDC, Gandhinagar for information please.
4. The EE (M&E), GIDC, Bharuch for information.
5. The RO, GPCB, Bharuch for information and necessary action please.

Copy to : DEE (Drg), GIDC, Bharuch for information and necessary action.

"
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 O-A, Gandhinaqar-So? 010
Phone (079) 23226295
Fax (079) ?:1?:12156
Website: www.gpcb.gov.in

~
~~~~

irF
GPeB

RP,A,D,
NOTICE OF DIRECTION UNDER SECTION 33-A OF THE WATER (PREVENTION AND
CONTROL OF POLLUTION) ACT-1974 (HERE IN AFTER REFERRED TO AS THE
"WATER ACT") AS AMENDED FROM TIME TO TIME,

vVIILRE/\S you Mjs. (ETf) OF DAHEJ INDUSTH,IE!\L ESTATE are having an (ETP
.ir Plot No: 1)-2/1 ,1/II, (; 1DC 1),lhc),Ll:- Viler;l, i)is(:- I3IIA1WCH.

f\N f) WII U\E;\S you arc having CCII No. AWH- 107883 valid up to 14/0] /2025 to
operate CUIIHlion Effluent Treatment Plant (CETP).

i\ND WIIFREAS during the inspection of your industrial plant onU/Ol/2021
under Scc'lion -2:~ o:' the \N:II('r !\cl by the authorized olficcr of the BO,lrd it 11;IS been
norircd and requucd to attend Collowing issues.

l ) The units 01 the U:TP (11'(' [OLIIle! filled with wastewater. Flow from one unit to

another unit of the C:CTP is not observed.

;~) 1\11the units of (TTP are tou nd not in operation and no aeration is going on in

i)\iLi,llllli'\ ditch unit s

:)) T:IL'le i<:. no hiomass obscrvccl in oxulat ion ditch (secondary t rcarmcnt u rur}.
l ) l\u chcrruc.i! closing is observed going o n dllr:ing the visit.

:)} Sf'\" (SpL'l'iJi Purpose VCilILlL') Ius not been fOllllcd fUI the ljPC:,\tIOil ,iilLi

11l~\i n rc n.: nee 0 f C FTP,
6) Tile CrT!> IS yet unrltr stnhilixation st,lge cHld the full-fledged oper.uicn of the

(I,:'!'!' i:-; vc: to he st.lncd however u n ir is rCCl,;iv~ng effluent from mcmherunir s

I' IOllgh P'Iwiirl(' .uul t.inkcr

I') !\r',dysl\ I'('purt ()I s;lmp!l' c()lkclcli 1'1'0111 ill!;;! disposal tank 01 eLl jJ is not

r'llTlllIg :H)I':I;S i.c. CODS';') mgjl, :\I:111101Ii((\I Nitrogen: l'f9.S2 mg/I

l"i()v\f TfIJ-:l<FI:Oln: Bqzm! pl'OpOSCS to Issue di.ccuons under Section ~n-!\ or the
\V ;It C r .'\cl' I () 7:1 ;1S 1In d (' r :

I. T() i~['ohibil Y?:I 11'0111 the o pcrauon ofyo ur O~TI)

2. To close lh.,S'(ipel'<lliOlt 01 your CETP o n the above me nt ioued sire till complying

consented 'conditions.

3, To direct the concerned authoritv to stop supply at electricity ,lnd water rill that
n~ ~

rime.

(PTO.j

, ) Clean CUJMat Green CUJMat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation

939



You are hereby dirccrcti to reply & Submit compliance of above points within IS
cloys from the c1(1lC of serviru; of this notice failing which, it shall be presumed that you

h.ive nothing to say in this mau cr ;lIld appropriate action will be initiated against you

tor the conduct of the business of your industry, under the Water Act-197,'!- for above

non-com ptia nee.

FOR AND 01'\ BEHALF OF
GUJJ\RAT POLLUTION (ONTI~OL 1.301\11J)

(I'. B. Patel)
Uy. ENVIRONi\1 f:NT FNC IN I·:EH

NO: GPCI ~I nnci f ICC!\ -/1-21/ I DS o~n7 / Date: _/()3/20Ll

Issued LO.

:'>1/5. CrTP OF DJ\lIEJ INDLJSTHIEAL ESTATE
Plot ~(). 0-2/1 ,1/,\, CIDC DJ\HE),
Ti\:- V;\CIL\,. DlST:- lHl/\R\JClI

!{egi() 11.11 0 rli cc 1",

CU.i,iidl Poliuuon COlltl(JI l3oMd,
1~('gioi);11 Uffice,

Bh'Ii"l:'!' .. _lor nll)flirn'-in!~ 6~vcritirat inn
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010
Phone (079) 23226295
Fax (079) 23232156
Website: www.gpcb.gov.in

R.P.A.D.
DIRECTION· UNDER SECTION 33-A OF THE WATER (PREVENTION AND CONTROL
OF POLLUTION) ACT-1974 (HERE IN AFTER REFERRED TO AS THE "WATER ACT")
AS AMENDED FROM TIME TO TIME.

WHEREAS you M/s. Gujarat industrial Development Corporation [Dahe]-
Vilayat Pipeline Development Cell) are having effluent conveyance pipeline and use
for discharge of treated effluent into said marine outfall system at Plot No: 13/A, Dahej
pumping station GIDC Estate Dahej, Dist.- BHARUCH.

AND WHEREAS you are having CCA No.AWH-110550 valid up to 04/03/2025 for
operation of the Common Effluent Conveyance Pipeline Project with various conditions
mentioned therein.

AND WHEREAS during the inspection of your Common Effluent Conveyance
Pipeline Project on 05/09/2020, 10/10/2020,04/11/2020,05/12/2020,21/12/2020.
05/01/2021 and 12/01/2021 under Section -23 of the Water Act by the authorized
officer of the Board following non-compliances are observed:

1. 4.5 krn offshore deep sea pipeline is choked since long and waste water is being
discharged through GOOm offshore disposal pipeline Analysis report of same
shows, COO- 19B3 mg /L Ammonical Nitrogen - 175.28 mg/l and Phenol- 7.85
mg /l.

2. Leakages are observed (It various points in the 600m pipeline through which
some quantity of the waste water is discharged on shore and rest in CRZ 1 B area.

3. Ponding / Accumulation is still observed in the low lying areas and storm water
drain in some locations of SEZ-1. Also, overflow of manhole (temporary pumping
station - E) and leakages has resulted into contamination of the storm water
drain. As per analysis report of sample collected From storm water drainage of
SEZ-I near pumping station E on 12/01/2021, COD· 639 mgjl and Ammonical
Nitrogen - 434 mg/I which is very higher.

4. In other parts of the CIOC drainage network. Overflow/leakages from GIOC
drainage line which resulting into accumulation of waste water into natural/
storm water drains at various location is observed and at 0-2 area near
Universal Chemicals limited (CIOC) and Meghmani Organics Limited (GIDC).

5. No guard pond is provided at the final pumping station for any
emergency/breakage in pipeline.

6. In Pumping station A which is receiving treated effluent of Chemical Zone at
Dahej, Sample results shows very high concentration of COD: 3808 mg/! (Limit:
250 mg/I\ BOD: 772 mg/I (Limit: 100 mg/l), Phenolic compound: 30.90 mg/I
(Li;rit: 5 mgjl).

~'?

(P.T.O.)

Clean GUJarat Green CUJMat
ISO - 9001 - 2008 & ISO - 14001 - 200·+ Certified Organisation
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7. In Pumping station C which is receiving treated effluent of SEZ-J. Sample results
shows very high concentration of COD: 1831 mg/I (Limit: 250 mg/I], BOD: 390
mg/I (Limit: 100 mg/l), NH-N: 834.4 mg/I (Limit: 50 rng/I).

8. In Final pumping station Arnbheta. Dahej which is receiving treated effluent of
Pumping station A & C, Sample results shows very high concentration of COD:
1983 rng/I (Limit: 250 rng/l]. BOD: 323 rng/! (Limit: 100 mg/I], NJ-I-N: 274.4
rng/l (Limit: 50 mg /l}, Phenolic compound: 14.12 mg/I (Limit: 5 mgyl).

AND WHEREAS the non-compliance as narrated above, observed in your Common
Effluent Conveyance Pipeline Project is contrihuting to the pollution problem in Dahej
area.

UNDER THE CIRCUMSTANCES, as directed. I P. B. Patel, Dy. Environment
Engineer, Gujarat Pollution Control board issue the direction under Section 33(A} of the
Water Act - 1974 as under:

1 To stop discharge of effluent from pipeline laid at 60.0-meter on offshore as
alternative arrangement.

To discharge effluent 4.5 km mtr away from sea, so proper dilution as per

condition no. 5.4 of CCA may be available at discharge point.

To carry out maintenance of 4.5 KM offshore pipeline and solve problem of

choking of pipeline.
To rectify and repair leakages in GIDC drainage lines.
To stop overflow from GIDC drainage manholcs in various sections of CIOC
drainage system in Dahcj & Vilayat.
To take necessary steps to control overflowed wastewater reaches to estuary /

sea through the natural drain/ storm water drain.
To remove sludge deposition observed at the GIDC Final Pumping Station (FrS).

To provide adequate storage facility to prevent discharge of effluent in estuary

zone during emergency situation like failure of pumps, leakage in pipeline etc.

To relocate manholes to prevent overflow of wastewater entering into surface

water drains/ storm water drains / surrounding area.

To re-collect a~Gumulated wastewater from surrounding area.
To strengtheiipipeline infrastructure to convey effluent up to deep sea.~,-,."

To provi;q~~permanent solution of storm water management.
To take necessary steps to keep storm water drain dry during lean period.

~,.."»

To suJ5mit action plan within 15 days for above non-compliances.

2.

3.

4.

5.

6.

7.
8.

9.

10.

11.
12.
13.
14.
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GUJARAT POLLUTt- . C()l--T-"L
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010
Phone (079) 23226295
Fax (079) 23232156
Website: www.gpcb.gov.in

If the above direction is not complied, you are liable for prosecution under
Section' 41(2) 'of the Water (Prevention and Control of Pollution] Act-1974 which
provides punishment with imprisonment for a term not less than one year and six
months and may extend to six years and with fine.

This direction is issued with the approval of the competent authority.
FOR AND ON BEHALF OF

GUJARAT POLLUTION CONTROL BOARD

~f11It
(P.B.PATEL)

DY. ENVIRONMENT ENGINEER

NO: GPCB/BRCH-B/CCA-1194/ID:31038/

IS~:
~!:;,,~~JARAT INDUSTRIAL DEVELOPMENT CORPORATION

(DAHEJ- VILAYAT PIPELINE DEVELOPMENT CELL),
PLOT NO: 13/ A. DAHE] PUMPING STATION.
GIDC ESTATE OAHE],
TA: VAGRA. OIST:- BHARUCH

Date: _/03/2021

Copy To:
1) Vice Chairman & Managing Director,

GIDC, Block No -4, 2nd Floor,
Udhyog Bhavan, Gandhinagar. for your information and necessary action please.

2) Regional Officer,
Gujarat Pollution Control Board.
Regional Office,
Bharuch ..... to investigate non-complying industry discharging effluent in the area
and to carry out extensive monitoring, for monitoring & verification of this direction.

Clean GUJaTat GrecIl GUJarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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ZOW/Tech-305/PC/Gen/2020-21/3 'it s "31, ~. 17.02.2021

Wrr~
~m=qq,
d})HI(i ~ Fai;ti~ol ~.

q~1C1{OI :mrn-, ~ 10 -"Q"

~ ;;:fdR - 382010 ,dl\:;l{l(i~

fctl!I<r : #. ~ q;j3cr~~Tif ~ GIDC, Dahej ~'t"(1F( ~ $crs't"~ ~ q;qhHul ~

* 3t"t>i14i1 * ~ ft\CflI;q(1 * ~ #1

~ : *.'Q".fit.iIt. ~ ~ ~ q;r ~ CPCBIIPC-VIl/CETPs/2021/5197 ~
28.01.2021

CH6~C':\~ ,

<t:~r.fat~., CI!fIC':\{1CfiI~1(4~ <:fiT cho-~~ ~ Fai;ti~ol ~, ~ ~ ~ 1;Jl"C(1

~3-1T~I <:f6" ~ tt. ~ ~~ya:r ~ GIDC, Dahej fcFf(il{ ~ $o-5f~ 4<fRT q~1C1{OI~ ,

fa1<lm <t 3<>-<>itlCTl<t ~ ~ <t ~ ~ ~ f81{"ich) fClCl~(i qfct ~ ~I

$"{"i" ~ ~ ~ CfiI~1(4~ ~ ~frt«:rr~ 3fit:r CfiI~ClIt'l ~ ~I ~

Cfll~1(4~ ~ cfiI dT<fr Cfll~ Clit'l <t.ll. fat~. ~ <:fiT 3fCI"dl<1 ~ lTcf mtr ~ $"{"i"

Cfll~1(4<OJ <:fiT 'QCf) Slklffi fq ~ ~ cfiI ~ <:fit I
"

~.3Wl<l ~

AD IPC-VII Div, CPCB, Delhi
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To

~ r~1flJ~ \ ~~<l g<rt0l f1<i~ol ~
~ C{ • . CENTRAL POLLUTION CONTROL BOARD
o Q4icHol, CR ~ \ll(1qlq QnqJ"l ~ mnf mcnR

MINISTR¥ OF EN~ONMENT' FOREST & CLIMATE CHANGE GOVT. OF INDIA

X!?~S~ ~/. .
~ ~ JD<"()t\v) Date: 28/01/2021

\\w

Th.e Member Secretary
Gujarat Pollution Control Board
Sector 10- A Gandhi Nagar-382043
Gujarat

r-<1, .~. I.

3ncr:P ·r

~'JI~

s, ,§rb'2-.
, , d 1'0.: .....····..··..·..
;,11 - I ~.)o b::O..)..:·~~
' 0 : '0.··

Sub: Public Grievances regarding violation of water (Prevention and Control of
pollution) Act, 1974, Air (Prevention and Control of pollution) Act, 1981 and

Sir,

This has reference to the representation dated 04/01/2021 received from Aryavart
Foundation, Gujarat regarding violations by industries located in Dahej Industrial
Estate.

It is requested to look into the matter and take appropriate action. The action taken
report may be provided to the applicant under intimation to this office, within 15
days.

Yours faithfully

.~

(Ajay Aggarwal)
AD & Div. Head, IPC-VII

Email: ipc7.cpcb@gov.in

Copy to:
~Regional Director (West)

Central Pollution Control Board
Opposite VMC ward No.10, Subhanpura,
Vadodara- 390023

2. Aryavart Foundation
J-50, Japan Market,
Opp. Linear bus stop,
Ring road, Surat-3
Gujarat

for follow-up, please

for information, please

'~ ~t ~ 3$~, RR1T-II0032
Parivesh Bhawan, East Arjun Nagar, Oelhi-110032

....•..•.,,"""'",..•.._•. '''A''''''>:>" ,),)'In&:;7Q? dd;cIIJ?/\l\h>hc::itp' wwwr.nr.h nic.in
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To,

The Chairman

Gujarat Pollution Control Board

Sector- lOA,

Gandhinagar, Gujarat-3820 10.

Sub: Violation of the Water (prevention and Control of Pollution) Act,

1974, Violation of the.Air (Prevention and Control of Pollution) Act,

1981 and Violation of Sec.3 (ii) of CRZnotification dated 06/01/2011

Respected Sir, 9.~, J~v
1. The complainant is President of "Aryavart Foundation" which is fK

NGO registered under the Central Societies Act 1860. The NGO is \:b \ '\-J..,
inter-alia engaged in spreading awareness about environmental issues '

and taking steps to prevent the environment from pollution.

2. It is respectfully submitted that I along with my team comprising of

Members of Aryavart Foundation NGO visited general area of Dahej

Industrial Estate on 26/12/2020, 27/12/2020 & 28/12/2020 and

interacted with the locals. The Complainant also met The Regional

Officer of Bharuch, GPCB on 28/12/2020. The followingwas observed

/ learnt during the visit and interaction:

"That although as per the CPCB and GPCB norms, all the

industries are obliged to discharge their treated trade effluents

through closed GIDC drains which take the effluents to CETP,

further to final pumping station and finally into the deep sea at a
distance of 4.5 km from the shore but untreated / semi-treated

trade effluents were observed in the open drains in the general

--------------------------~~-------------------------
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area of GIDC Dahej. The locals have intimated that the

indu stries situated in GIDC, Dahej have scant regard for the

environmental norms. The untreated· I semi treated trade

effluents emit pungent smell causing Air pollution. It is also

pertinent to mention that the untreated trade effluents are

hazardous chemicals which are injurious to flora and fauna".

3. That apart from the above, in a case filed by Aryavart Foundation

being original Application no. 85 of 2020, titled as "Aryavart

Foundation versus Mis Yashyashvi Rasayan Pvt. Ltd. And Anr.", an

expert committee was constituted. The Expert committee so

constituted has submitted a detailed report before the Hon'ble National

Green Tribunal about the violations of Environmental obligations by

the industries located in GIDC, Dahej. The relevant part of the report

is reproduced below:

"6.5 OTHEl-{ALLIED ISSUES FOUND RELEVANT:- Effluent

Management in Dahej Industrial AreaMost of the industries in

Dahej- Vilayat area are discharging treated wastewater in to

internal drainage network (39 km) provided by GIDC having

pumping stations (4 nos.) and earlier finally used to pump to

deep Sea through underground pipeline (90 MLD capacity,

present flow @ 39 MLD)from Final Pumping Station (FPS).The

length of this disposal pipe line is 13.5 km out of which 9 km

00- shore and 4.5 km off-shore. The final disposal point was

'identified by the National Institute of Oceanography (NIO).

However, presently, the wastewater is being reportedly

discharged only at 600 m inside (with 600 m off-shore separate

pipeline) the Sea, instead of 4.5 km due to damage/choking of

--------------------------~--------------------------
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4.5 km off-shore pipeline/diffuser system. The 600 m off-shore

pipe in use is reportedly having leakages at a number of

-locations discharging effluent in between High Tide Level (HTL)&

Low Tide Level (LTL). The effluent discharged from Final

Pumping Station is not meeting prescribed norms as per CPCB

& GPCB monitoring results. It is inferred that the individual

industries are not treating the effluent as per standards

prescribed by GPCB and letting wastewater without proper

treatment into the GIDC drainage system. There are industrial

clusters like GIDC Dahej, (D1,D2,D3, Dahej SEZ Part I and Part

II and Vilayat GIDC and SAYKKAGIDC) in Vagra Taluka. There

is one CETP (For Dahej D2 and D3, Capacity 40 MLD) under

stabilisation, while another one is for Saykha GlDe 40MLD

already constructed but not commissioned. Others have no

facilities of CETP. As such there is no functional CETP and all

discharging the trade effluent either treating or otherwise in

drains of GIDC. In view of the reports it can be said that some

industries are not treating the trade effluent. GPCB has till now

issued three directions to GIDC under Section-33 A of the Water

(P & CP) Act, 1974 dated 30.01.2019, 23.03.2020 and

27.05.2020 for violation and non-compliances viz. discharge of

effluent in intertidal zone through 600 m separate off-shore

pipeline instead of 4.5 km off-shore pipeline due to choking of

pipeline violating CCA conditionjCRZ Notification, non-

compliance of discharge standards at Final Pumping Station

(FPS), heavy sludge deposition at FPS, overflowing of manholes

due to choking/leakage problems of GIDC drainage lines,

frequent overt1owingof effluent from manholes leading to storm

--------------------------~--------------------------
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i I

water drains/natural drains which ultimately carry effluent to

estuary of River Narmada & to the Sea, accumulation of effluent

in some areas etc. As per latest direction issued by GPCB dated

27.05.2020, GIDC has been directed to: . Submit compliance

report of the direction issued on 23.03.2020 and time bound

action plan for remediation of choked effluent disposal pipeline, .

Stop discharge of effluent in tidal zone (near the Sea coast) .

Provide sludge removal mechanism and remove heavy sludge

deposition in FPS . Stop overflowingof manholes which is taking

place due to choking and leakage problem' Collect & dispose

wastewater accumulated due to leakage & seepage from GIDC

drainage line and overflowfrom drainage manholes The copy of

directions dated 23.03.2020 & 27.05.2020 have been marked to

Gujarat Coastal Zone Management Authority (GCZMA)for taking

appropriate actions for violation of CRZ Notification by GIDC

regarding discharge of effluent into the estuary of Narmada.

GIDC has submitted reply to the GPCB and informed that- .

GIDCcommissioned 4.5 km CS pipeline of 1000 mm diameter in

2016- 17, due to scaling in the pipeline and diffusers were

buried more than 3 meters in the sea bed. Also, it is not possible

to repair diffusers and removal of scaling in offshore pipelines.

Hence, effluent could not be discharged into the deep sea. .

GIDC has laid two rows of 600 mm diameter MS pipeline up to

600 meters. GIDC has planned to lay a new offshore pipeline

with diffusers for which a consultant has been app.?inted and

estimates are prepared but it will take at least 2.5 years to

complete the said work. . GIDC has attended leakages of

pipelines. From what is stated above it is clear that since 2016 -r-

------------------------~~~-------------------------
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2017 the effluent is being discharged just a distance of 600

meters. It-is required to be borne in mind that the effluent is of
" .

the industries engaged in manufacturing hazardous chemicals

or using hazardous chemicals. The industries through GIDC

cannot be permitted to discharge the effluent not meeting with

the norms just at a distance of about 600 m in the sea instead of

4.50 KiloMeters as per permission granted."

4. That from the facts stated above it is crystal clear that the industries

located in Dahej Industrial Estate are violating the provisions of Water Act

and Air Act by committing the followingAct.

a) Discharging untreated / semi treated hazardous chemicals in open

GIDCdrains.

b) Discharging semi-treated hazardous chemicals between high tide

line and low tide line i.e. at a distance of 600 mtr of the seashore in

gross violation of provisions of Section 3 (II) of CRZ notification

dated 06/05/2011.

c) That the pipeline which discharges the Trade effluents into the sea

is also broken at various places even before going into the Sea.

d) That it can be very safely inferred that the industries are

discharging untreated / semi treated hazardous chemicals into the

GIDC drains and the CETP / ETPs are also not fully functional

because the sample taken from outlet of final pumping station are

not meeting the CPCB / GPCB environmental norms.

e) It is also evident that the GPCB officials have not performed their

duties as required under the law because no effective action has

been taken against the GIDC, (Dahez - Vilayat pipeline development

cell) for operating without consolidated Consent and Authorization

--------------------~----~~--------~~-------------

IBranch Head Office: H.No. 117, Gali No.6, Shyam Colony Part·1,
Mithapur Palla Road, Sehatpur Extn., Ward No.23, Faridabad.

. Haryana·121 003. INDIA. M : 98986 55177.
II!!!!!~~

lead & Admin. Office: J·50, Japan Market, Opp. Linear Bus Stop,
ling Road, Surat-3.(GujaratJ INDIA. Ph. : 0261·2441110,2431555
:ell : 097255 22855, 97266 66384

950



visit us : www.aryavartfoundation.org

since 13/11/2018. The GPCBhas also not taken any effectivesteps

for violation of the environmental parameters by GIDC (Dahez --

Vilayat pipeline development cell) for violating the Environmental

parameter as mentioned in notice of Direction U/S 33 A of the

Water Act vide order no. GPCB/BRCH-B/CCA-4(8)/ID-31038,

Outward no. 531938 dated 31/12/2019. No effective steps have

been taken against the industries which are discharging

untreated/ semi treated trade effluents into the GIDCdrains.

f) That as per the law laid down by the Hon'ble Supreme Court in

Paryavaran Suraksha Samiti case W.P. 375 of 2012 in Paryavaran

Suraksha Samiti & Anr vs Union Of India & Ors judgment dated 22

February, 2017 all the industries located in Dahej industrial estate

must be closed down immediately. Allowing the industries to

operate without a fully functional CETP / ETPs is actually contempt

of the Hon'ble Supreme Court.

5. That in view of the above you are requested to constitute a committee

of officers and experts of impeccable integrity to conduct detailed

inspection of all the industries located in GIDC, Dahej and ensure

compliance of the environmental obligations by all the industries and

also take punitive measures -again-sH-he--in-dti-stries-for-violating the·----

environmental parameters in the past.

Yours Truly,

--------------------------~~------------------------
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CC: To

1. The Secretary, Ministry of Environment & Forest (MoEF),New Delhi.

~. The Chairman, Central Pollution Control Board, New Delhi.

3. The Member Secretary, Gujarat Pollution Control Board, Gandhi

Nagar.

4. The Collector, Bharuch.

-lead & Admin. Office :J·50, Japan Market, Opp.linear Bus Stop, I Branch Head Office: H.No. 117, Gali No.6, Shyam Colony Partl.
ing Road, Surat-3. (GujaratJINDIA. Ph. : 0261-2441110,2431555 Mithapur Palla Road, Sehatpur Extn., Ward No.23, Faridabad,
ell : 097255 22855, 9726666384 Haryanal Zl 003. INDIA. M: 98986 55177.
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